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Item No.05:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
(Through Video Conference)
Original Application No. 148 of 2022 (SZ)
IN THE MATTER OF:

Dr. Sushmitha, Chennai.
...Applicant(s)
Versus

The Member Secretary, SEIAA,
Chennai and Ors.
...Respondent(s)

Date of hearing: 18.05.2023.
CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Mr. S. Saravanan represented
Mr. S. Senthil & N. Zahid Ahmed.

For Respondent(s): Mr. G.M. Syed Nurullah Sheriff for R1.
Dr. D. Shanmuganathan for R2, R4 & Ré6.
Mr. Mohammed Salihu represented
Mrs. Shanmugavalli Sekar for R3 & RS5.
Mrs. G. Thilakavathy a/w. Mr. V. Anandhamurthy,
Mr. S. Kuberan & S. Koushik for R8 & R10.
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ORDER

1. A joint report by the SEIAA - Tamil Nadu and the Tamil Nadu

Pollution Control Board dated 21.03.2023 is filed. The report
states that all the units were not in operation at the time of
inspection which is said to have been caused on 16.03.2023 and
they have mentioned that the machinery viz., Primary Jaw
Crusher, Secondary Jaw Crusher, etc. are found in the units. The
report also states that the compliance report on the Consent to
Operate conditions and an assessment of interim environmental

compensation is enclosed vide annexure.

. A perusal of Annexure - III shows that the compliance statement
for the conditions mentioned in the Consent Order of M/s.
Navamani Mines Private Limited and M/s. Sri Rathinagiriswarar
Blue Metals. ‘A cursory glance at the compliance report makes it
clear that most of the conditions were not complied with and
whether whatever was assured to be complied with are done by
the units is not known. Further, there is no specific timeline given
for the unit to comply with the said shortcomings indicated in the

compliance report.

. We are not very happy with the joint report filed by the SEIAA -
Tamil Nadu and the Tamil Nadu Pollution Control Board, as
particularly, the Pollution Control Board has not mentioned about
the violations and compliance of the same and the penalty

imposed for non-compliance, etc.
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4. Therefore, we direct the SEIAA - Tamil Nadu and the Tamil
Nadu Pollution Control Board to make an inspection once again
and file their individual report answering the queries raised in the
original application and also as required by this Tribunal. Before
the authorities go for inspection, let the applicant also be put on

notice.

5. The following particulars have to be furnished in the individual
report to be filed by the SEIAA - Tamil Nadu and the Tamil Nadu

Pollution Control Board after making a spot inspection.

i. Details about the quarrying units and crusher units

separately.

ii. 'Whether the respondents are operating the quarry
with valid Environmental Clearance / Lease and if

so, the validity of the same.

iii. If they had operated in excess, whether the same has
been found out and any compensation has been

levied by the appropriate authority.

iv. Similarly, for the crusher unit also, what was the
original capacity of the crusher and the expanded
capacity and whether they had valid Consent to
Operate originally and also for the expanded
capacity and the period of illegal operation (if any)
and the assessment of compensation payable by

them.
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6. Post the matter on 25.07.2023.

Sdy/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

O.A. No.148/2022(SZ)
18th May 2023. Mn.
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CONSENT ORDER NO. 1901227773422 DATED: 21/08/2019.

PROCEEDINGS NO.F.0995KAR/OS/DEE/TNPCB/KAR/A/2019 DATED: 21/08/2019

SUB: TNPC Board-Consent for Establishment-M/s. NAVAMANI MINES PRIVATE LIMITED , SF.
No. 19/1C,20/1B2 & 21/2, SIVAY AM village, Krishnarayapuram Taluk and Karur District - for the
establishment or take steps to establish the industry under Section 21 of the Air(Prevention and
control of Pollution)Act,1981, as amended in 1987(Central Act. 14 of 1981)-Issued -Reg.

REF: 1.Unit application through OCMMS.N0.27773422 Dated:10.08.2019
2.IR.No: F.0995K AR/OS/AEE/KAR/2019 dated 19/08/2019
3.DLCCC Minutes 97 vide item no.11 dated:20.08.2019

Consent to establish or take steps to establish is hereby granted under Section 21 of the Air (Prevention and control of Pollution)
Act,1981, as amended in 1987 and the Rules and Orders made there under to

The Managing Director,
M/s. NAVAMANI MINES PRIVATE LIMITED
S.FN0.19/1C,20/1B2 & 21/2,
SIVAYAM Village,
Krishnarayapuram Taluk,
Karur District.
Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:
S.F No. 19/1C,20/1B2 & 21/2,
SIVAYAM Village,
Krishnarayapuram Taluk,
Karur District.
This Consent to establish is valid upto March 31, 2024, or till the industry obtains consent to operate under Section 21 of the Air
(Prevention and control of Pollution) Act, 1981, as amended in 1987 whichever is earlier subject to special and general conditions
enclosed.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR

To

The Managing Director,

M/sNAVAMANI MINES PRIVATE LIMITED ,

SF N0.19/1C,20/1B2 & 21/2, Sivayam North Village Krishnarayapuram Taluk,Karur District.,
Pin: 639120

Copy to:

1.The Commissioner, KRISHNARAY APURAM-Panchayat Union, Krishnarayapuram Taluk, Karur District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem for favour of kind information.

4. File
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SPECIAL CONDITIONS

This consent to establish is valid for establishing the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
guantity has to be brought to the notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.
Product Details
1. | Blue Metal Jelly of Various Sizes 70000 T/Month
2. | Blue Metal M-Sand & P-Sand 10000 T/Month

This consent to establish is valid for establishing the facility with the below mentioned emission/noise
sources along with the control measures and/or stack .Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh consent has to
be obtained if necessary.

Point sour ce emission with stack :

Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground [in Nm3/hr
Level inm
1 Primary Crusher Water Sprinklers | O
With enclosures
2 Cone Crushers-2 Nos Water Sprinklers 0
With enclosures
3 VSI Crusher Water Sprinklers 0
With enclosures
4 Vibrating Screens-3 Nos MS Cover With 0
Closed Shed
5 Powder Tank MS Box 0
6 Sand Washing machines-2 | Water Sprinklers | O
Nos
7 DG Set- 500 KVA Acoustic 35
enclosures with
stack
[ Fugitive/Noise emission :
S. Fugitive or Noise Emission |Type of emission Control
No. sour ces measur es
1. | All Vehicle Movement & Fugitive Water
Crusher Area Sprinklers
2. DG Set-500 KVA Noise Acoustic
Enclosures

Additional Conditions:
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1.The unit shall provide dust containment and dust suppression system for the crusher expansion
activity as suggested by the National Productivity Council and adhere to the recommendations of
NEERI Report.

2.The unit shall comply with recommendations and directions mentioned in the BP MS No 21, dated
31.7.2019

3.The unit shall furnish Product Approval Certificate obtained from PWD Assessment committee for
M.Sand before commencement of commercial production.

ANNEXURE-I

RECOMMENDED DUST CONTAINMENT AND DUST SUPPRESSION SYSTEM BY
NATIONAL PRODUCTIVITY COUNCIL DUST CONTAINMENT SYSTEM
Dust containment systems comprise of building enclosures over the major dust emission sources so as
to contain the dust within the housing. Only rotary screen is considered for dust containment
enclosures. It is not recommended to enclose the jaw crusher as frequent manual intervention and
attention is required.
SALIENT FEATURES OF DUST CONTAINMENT SYSTEM
* Enclosures to be constructed of G.l.sheets (1.66mm and 1.25mm thick) and supported on angle
structures so that is can with stand strong wind.
* Roof to be given agradual slope/curvature so as to prevent accumulation of water.
» Material transfer point such as hopper bottom/product unloading conveyor to be covered
suitably to prevent dust release into the atmosphere.
* Locations where complete enclosures are not possible such as openings in jaw crushers side
and bottom are to be covered suitably (Gl sheets/rubber flap or any other material) to prevent dust
release into the atmosphere.
* Telescopic chutes are to be provided at product unloading conveyor to prevent dust release into
the atmosphere during free fall off material from height. These chutes can be adjusted in length
according to size of the heap.
* Openings in the enclosures over Shafter motor driver, conveyor belts, etc., are to be covered
with rubber flaps (wherever possible) to prevent release of dust.
* Openings fitted with doors are to be provided for inspection and access in the enclosures.

DUST SUPPRESSION SY STEM

Effective housing at location such as material transfer points cannot be constructed because of
resultant obstruction to material flow. Since dust generation from these points are quite substantial,
dust suppression system, comprising of spraying of fine water mist through special nozzles, and
should be carried out over the dust generation sources to suppress the dust cloud.

There are two types of water spray systems a) water spray on the generated dust cloud and b) water
spray directly on the material. The quantity of water spray should be sufficient to suppress dust
without affecting the quality of the product.
Too much water spray on the material will wet the dust completely and result in zero emission but the
wet material is difficult to screen and has no market acceptance.
A water pump is required to spray the water at a minimum pressure of 2 to 4 kg/cm2. The water
consumption depends on type of nozzle chosen for application.
The various application points are:
* At raw stones unloading site (optional)
* At feed point of raw stonesinto jaw crusher
* At discharge of the screened stone fractions from rotary screen into respective

conveyor belts.
* Stone dust discharge from conveyor on stock pile (optional)

ANNEXURE-II

RECOMMENDATIONSIN NEERI’S FINAL REPORT ON “ASSESSMENT OF DUST EMISSION

FROM STONE CRUSHING INDUSTRIES’ IN JUNE 1998

1.Periodical cleaning of water spray nozzles should be carried out to avoid choking.

2.Fine dust accumulated in the crushing area should be periodically cleaned and the dumps should be

covered with tarpaulin to arrest erosion by wind.

3.The drop height of the processed material should be kept at a minimum during loading and
unloading.

4.Conveyor chutes should be provided at the discharge points.

5.There should be bilane road system to approach the crushers.

6.The approach road should be properly laid with tar and concrete and should be sprayed with  water.
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Similarly, the approach roads to individual crusher should be made in good condition and watered.
7. Within the crusher, a minimum distance of 20 meters should be made for roads.
8. The green belt will restrict the spread of particulate matter and trees should be evergreen high
foliage type like neem, tamarind, gold mohar fire of the forest and any other local varieties are
recommended. Cash crops like cashew nut, mango,lemon and sapota may be encouraged to bet back
financial benefits.
9. If two or more crushers are located within 200 meters, they may be considered to have a

common green belt if they are border cases. The graph prepared from NEERI reportsis

furnished in Annexure-111, to fix the distance and green belt for any number crushersin a

cluster, limit to amaximum of 50 (Ex. for 5 crushersinacluster,totalareal00m,green

belt(20m)
10.0Ornamental trees like Asoka along the roads on both sides leading to crushingarea should be
encouraged to improve the aesthetics of the working environment.
11.Ason occupational safety, all the workers should be provided with nose masks.
12.The unit shall leave an area of 50 mt radius around the crusher with 10 mt thick green belt at the
periphery.
13. Consent to operate will not be issued unless the unit complied with the conditions stipulated in the
consent to establish.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR




GENERAL CONDITIONS

This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR
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CONSENT ORDER NO. 1901127773422 DATED: 21/08/2019.

PROCEEDINGS NO.F.0995KAR/OSDEE/TNPCB/KAR/W/2019 DATED: 21/08/2019

SUB: TNPC Board-Consent for Establishment-M/S NAVAMANI MINES PRIVATE LIMITED S.F No.
19/1C,20/1B2 & 21/2, SIVAYAM Village, Krishnarayapuram Taluk, Karur District - for the
establishment or take steps to establish the industry under Section 25 of the Water (Prevention and
control of Pollution)Act,1974, as amended in 1988(Central Act 6 of 1974)- Issued- Reg.

REF: 1.Unit application through OCMM S.N0.27773422 Dated:10.08.2019
2.IR.No : F.0995K AR/OS/AEE/KAR/2019 dated 19/08/2019
3.DLCCC Minutes 97 vide item no.11 dated:20.08.2019

Consent to establish or take steps to establish is hereby granted under Section 25 of the Water (Prevention and control of
Pollution) Act,1974, as amended in 1988(Central Act 6 of 1974) (hereinafter referred to as 'The Act') and the Rules and Orders made
there under to

The Managing Director,
NAVAMANI MINES PRIVATE LIMITED
Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:
S.F. N0.19/1C,20/1B2 & 21/2,
SIVAYAM Village,
Krishnarayapuram Taluk,
Karur District.
This Consent to establish is valid upto March 31, 2024, or till the industry obtains consent to operate under Section 25 of the
Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 whichever is earlier subject to special and general
conditions enclosed.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR

To

The Managing Director,

M/s.NAVAMANI MINES PRIVATE LIMITED ,

SF N0.19/1C,20/1B2 & 21/2, Sivayam North Village Krishnarayapuram Taluk,Karur District.,
Pin: 639120

Copy to:

1.The Commissioner, KRISHNARAY APURAM-Panchayat Union, Krishnarayapuram Taluk, Karur District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem for favour of kind information.

4. File




SPECIAL CONDITIONS

This consent to establish is valid for establishing the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
guantity has to be brought to the notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.
Product Details
1. | Blue Metal Jelly of Various Sizes 70000 T/Month
2. | Blue Metal M-Sand & P-Sand 10000 T/Month
The unit shall provide Sewage Treatment Plant and /or Effluent Treatment Plant as indicated below.
a Sewage Treatment Plant:
Treatment status. Septic Tank and SP/DT
SL. No. Sa(?e of the Treatment No. of Units Dimensions in metres
ni
1. Septic Tank 1 3.0X24X1.8
2. Soak Pit 1 1.5mdiax2.0mht
b Effluent Treatment Plant:
Treatment status: Individual ETP
SL. No. Sa(?e of the Treatment No. of Units Dimensions in metres
ni
1. Collection Tank 1 45X 45X 45
2. Settling Tanks 3 45X4.5X4.5
3. Treated Water 1 45X45X45
Collection Tank

This consent to establishis valid for establishing the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD
Effluent Type: Sewage
1. Sewage 0.5 On Industrys own land
Effluent Type: Trade Effluent
1. Trade Effluent (Sand 25.0 Recycling to process
Washing)

Additional Conditions:

1.The unit shall provide Septic tank along with Soak pit for the treatment and disposal of the sewage
generated from their premises

2.The unit shall provide the Trade Effluent Treatment plant for M Sand unit as proposed for recycling
of the treated trade effluent.

3.The unit shall comply with recommendations and directions mentioned in the B.P

No. 21 dated 31.7.2019.
4.The unit shall develop and maintain the green belt in and around the premises.

5.The unit shall not use “use and throwaway plastics' such as plastic sheets used for food wrapping ,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler , water pouches
and packets, plastic straw, plastic carry bags and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm,stainless steel, glass, porcelain plates/cups/cloth bag, jute bag etc.,
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District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR
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GENERAL CONDITIONS

This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR
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Annexure |11
Category of the Industry : /.
eI
(E)RANG p et (1]

CONSENT ORDER NO. 2204247761821 DATED: 19/09/2022.

PROCEEDINGS NO.F.0995K AR/OS/DEE/TNPCB/K AR/A/2022 DATED:
19/09/2022

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE —After CTE -M/s. NAVAMANI
MINES PRIVATE LIMITED , S.F.No. 19/1C,20/1B2 & 21/2, SIVAY AM villageKrishnarayapuram
Taluk and Karur District - Consent for operation of the plant and discharge of emissions under
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central
Act 14 of 1981) —Issued- Reg.

REF: 1. CTE Pro No. F.0995KAR/OS /DEE/ TNPCB/ KAR/W& A/2019 Dated: 21.08.2019.
2. Unit application for CTO after CTE through OCMMS App N0.47761821 Dated: 05.09.2022
3. IR.No : F.0995K AR/OSYAEE/KAR/2022 dated 16/09/2022.
4. DLCCC Meeting held on 16.09.2022 vide item N0.151-1.

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Managing Director,
M/s. NAVAMANI MINES PRIVATE LIMITED
S.FN0.19/1C,20/1B2 & 21/2,
SIVAYAM Village,
Krishnarayapuram Taluk,
Karur District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT isvalid for the period ending March 31, 2029

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR
To
The Managing Director,
M/s.NAVAMANI MINES PRIVATE LIMITED ,

SF N0.19/1C,20/1B2 & 21/2, Sivayam North Village Krishnarayapuram Taluk,Karur District.,
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Pin: 639120

Copy to:

1.The Commissioner, KRISHNARAY APURAM -Panchayat Union, Krishnarayapuram Taluk, Karur District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem for favour of kind information.

4. File
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3(a).

3.(b)

SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.
Product Details
1. | Blue Metal Solings and Chips of sizes 35000 T/Month
(12/2)",(3/4)", (1/2)", (1/4)", M Sand & P Sand

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

Point sour ce emission with stack :

Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Levelinm
1 Primary Crusher Water Sprinklers | O
with Enclosures
2 Cone Crusher Water Sprinklers | O
with Enclosures
3 VSI Crusher Water Sprinklers | O
with Enclosures
4 Vibrating Screens-3 Nos Metal Sheet Cover | O
with Closed Shed
5 Sand washing machine-2 Water Sprinklers | O
Nos
6 Powder Collection Tank Metal Sheet Cover | 0
[ Fugitive/Noise emission :
Sl Fugitiveor Noise Emission | Type of emission Control
No. |[sources measur es
1. | All Vehicle Movement & Fugitive Water
Crusher Area Sprinklers

The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :

S.

Par ameter Unit

Tolerancelimits

Stacks

Annexure enclosed if applicable.

The Ambient Air in theindustrial plant area shall not contain constituents in excess of the tolerance

limits

prescribed below.
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Sl. | Pollutant TimeWeighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
1. Sulphur Dioxide |Annual microgram/m3 50 20
(SO2) 24 hours microgram/m3 80 80
2. Nitrogen Dioxide |Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(SizeLessthan |24 hours microgram/m3 100 100
10 micro M) or
PM10
4. Particulate Matter | Annual microgram/m3 40 40
(SizeLessthan |24 hours microgram/m3 60 60
2.5 microM ) or
PM2.5
5. Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
Sl. | Pollutant TimeWeighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7. Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. Ammonia (NH3) |Annual microgram/m3 100 100
24 hours microgram/m3 400 400
0. Benzene (C6H6) |Annual microgram/m3 5 5
10. |Benzo(O) Pyrene | Annual nanogram/m3 01 01
BaP
—particulate phase
only
11. |Arsenic (As) Annual nanogram/m3 06 06
12. |Nickel (Ni) Annua nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limitsin L.eq.-dB(A)

Day Time

Night Time

ResidentialArea

55

45

4.  All units of the Air pollution control measures shall be operated efficiently and continuously so as to

achieve the standards prescribed in SI. No.3 above.

5.  Theoccupier shall not change or alter quality or quantity or the rate of emission or replace or ater the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

6. Theoccupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

7. Theoccupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in ayear/periodically for the parameters

as prescribed.
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Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in SI.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

Additional Conditions:

1.The unit shall operate and maintain the dust suppression and control system comprising of water
sprinkler water sprinkler arrangement and metal sheet cover attached to emission sources efficiently
and continuously and ensure that the emission let out shall satisfy the AAQ/emission standards
prescribed by the Board.

2.Periodical cleaning of water spray nozzle shall be carried out to avoid choking

3.The unit shall maintain the wind net arrester/compound wall provided around the unit premises.
4.The unit shall not increase the production without prior consent of the TNPC Board.

5.The unit shall ensure that the raw material (Stone boulders) are obtained from Government approved
quarries having valid permission.

6.The unit shall comply with recommendations and directions mentioned in the B.P No 26, dated.
30.7.2018.

7.The unit shall comply with order in appeal No.1 & 2 of 2021, dated.18.08.2021 passed by the
Hon'ble Appellate Authority, Tamilnadu Pollution control board, Chennai from time to time.
8.The unit shall furnish a Product Approval Certificate obtained from PWD Assessment Committee
within 3 months time.

9.The unit shall continue to develop green belt within the premises.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR
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10.

11.

12.

13.

14.

15.

16.

17.

18.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will aso be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samplesin and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary al or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-1 alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.
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19.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR
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CONSENT ORDER NO. 2204147761821 DATED: 19/09/2022.

PROCEEDINGS NO.F.0995KAR/OS/DEE/TNPCB/KAR/W/2022 DATED: 19/09/2022

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE —After CTE -M/s. NAVAMANI
MINES PRIVATE LIMITED , SF.No. 19/1C,20/1B2 & 21/2, SIVAY AM villageKrishnarayapuram
Taluk and Karur District - Consent for the operation of the plant and discharge of sewage and/or
trade effluent under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

REF: 1. CTE Pro No. F.0995KAR/OS /DEE/ TNPCB/ KAR/W& A/2019 Dated: 21.08.2019.
2. Unit application for CTO after CTE through OCMMS App No0.47761821 Dated: 05.09.2022
3. IR.No : F.0995KAR/OS/AEE/KAR/2022 dated 16/09/2022.
4. DLCCC Mesting held on 16.09.2022 vide item No0.151-1.

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “ The Act”) and the rules and orders made there under to

The Managing Director,
M/s. NAVAMANI MINES PRIVATE LIMITED
S.FN0.19/1C,20/1B2 & 21/2,
SIVAYAM Village,
Krishnarayapuram Taluk,
Karur District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT isvalid for the period ending March 31, 2029

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR
To
The Managing Director,
M/s.NAVAMANI MINES PRIVATE LIMITED ,

SF N0.19/1C,20/1B2 & 21/2, Sivayam North Village Krishnarayapuram Taluk,Karur District.,
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Pin: 639120

Copy to:

1.The Commissioner, KRISHNARAY APURAM -Panchayat Union, Krishnarayapuram Taluk, Karur District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem for favour of kind information.

4. File

SPECIAL CONDITIONS

1. Thisconsent to operate isvalid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.
Product Details
1. | Blue Metal Solings and Chips of sizes 35000 T/Month
(12/2)",(3/4)", (1/2)", (1/4)", M Sand & P Sand

2. Thisconsent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No.

Description of Outlet

Maximum daily discharge
in KLD

Point of disposal

Effluent Type: Sewage

Washing)

1. Sewage 0.5 On Industrys own land
Effluent Type: Trade Effluent
1. Trade Effluent (Sand 25.0 Recycling to process

3.  Theeffluent discharge shall not contain constituents in excess of the tolerance Limits aslaid down

hereunder.




Sl Parameters Unit TOLERANCE LIMITS-OUTLETS-Nos

No. Sewage Trade Effluent
1 0
1. |pH 55t0
9
2. |Temperature oC -
3. |Particlesizeof Suspended |- -
solids
4. |Total Suspended Solids mg/| 30
5. |Tota Dissolved solids mg/I -
(inorganic)
6. |Oil & Grease mg/| -
7. |Biochemical Oxygen mg/I 20
Demand (3 days at 270C)
8. |Chemical Oxygen Demand |mg/l -
9. |Chloride (asCl) mg/| -
10. |Sulphates (as SO4) mg/| -
11. |Total Residua Chlorine mg/| -
12. |Ammonical Nitrogen (asN) [mg/l -
13. 'II\'I(;taI Kjeldahl Nitrogen (as |mg/l -
14. |Free Ammonia (as NH3) mg/I -
15. |Arsenic (asAs) mg/| -
16. |[Mercury (asHg) mg/| -
17. |Lead (asPb) mg/l -
18. |Cadmium(as Cd) mg/| -
19. |Hexavalent Chromium (as |[mg/l -
Cr+6)
20. |Total Chromium (as Cr) mg/| -
21. |Copper (asCu) mg/| -
22. |Zinc (asZn) mg/I -
23. |Selenium (as Se) mg/I -
24. |Nickel (asNi) mg/l -
25. |Boron (as B) mg/l -
26. |Percent Sodium % -
27. |Residual Sodium Carbonate |mg/I -
28. [Cyanide (as CN) mg/| -
29. |Fluoride (asF) mg/| -
30. |Dissolved Phosphates(as P) |mg/I -
31. |Sulphide (as ) mg/| -
32. |Pesticides mg/| -
33. [Phenolic Compounds (as mg/| -
C6H50H)
34. |Radioactive materials a) micro -
Alpha emitters curie/ml
35. |Radioactive materias b). micro -
Beta emitters curie/ml
36. |Feca Coliform MPN/100ml |-

4.  All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in SI No.3 above or to achieve the zero liquid
discharge of effluent as applicable.




10.

11.

12.
13.

14.

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of hon compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
aslaid under.

1). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time.

1) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

lii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

Additional Conditions:
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1.The unit shall treat and dispose the sewage through the Septic tank and soak pit arrangement.

2.The unit shall treat the trade effluent generated from M Sand, P S and washing in the ETP and shall
recycle the same as reported.

3.The unit shall comply with recommendations and directions mentioned in the B.P No 26 dated.
30.7.2018.

4.The unit shall comply with order in appeal No.1 & 2 of 2021, dated.18.08.2021 passed by the
Hon'ble Appellate Authority, Tamilnadu Pollution control board, Chennai from time to time.
5.The unit shall ensure that the raw material (Stone boulders) is obtained from Government approved
qguarries having valid permission.

6.The unit shall not increase the production without prior consent of the TNPC Board.

7.The unit shall furnish a Product Approval Certificate obtained from PWD Assessment Committee
within 3 months time.

8.The unit shall not use “use and throwaway plastics such as plastic sheets used for food wrapping ,
spreading on dining table etc., plastic plates, plastic coated teacups, plastic tumbler , water pouches
and packets, plastic straw, plastic carry bags and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
arecanutpalm, stainless steel, glass, porcelain plates/cups/cloth bag, jute bag etc.,

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR
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10.

11.

12.
13.

14.

15.

16.

17.

18.

19.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-1 on
or before 5th of every month.

b) Y early return on Hazardous wastes generated and accumul ated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

c) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

I applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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20.

21.

22.

23.

24,

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary al or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-11 alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company aone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR
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BEFORE THE APPELLATE AUTHORITY
TAMIL NADU POLLUTION CONTROL BOARD

Annexur

(Wednesday, Eighteenth day of August, Two thousand and twenty one)

HON’BLE JUSTICE K.B.K. VASUKI
CHAIRMAN
and
_Thiru.Dr. BeJeyaramanue. -« =
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x A —— e - __,__.4"—_1-.-——‘ﬂ-4:.-.-_._
o \ Member

APPEALS 1 & 2/ 2021
M/s. Navamani Mines Private Limited,
(Formerly Techtrans Construction India Private Limited),
Represented by its Managing Director P. Mani,
Door No. 5/ 898,
Azhagu Nagar,
Trichy Road, Namakkal — 637 001. - Appellant

Vs.

1) The Tamilnadu Pollution Control Board,
Rep. by its Member Secretary,

No. 76, Anna Salai, Guindy,

Chennai — 600 032.

The District Environmental Engineer,
Tamilnadu Pollution Control Board,
Karur.

3) M/s. Sri Rathinagiriswarar Blue Metals,
Rep. by its Proprietor,
Mr. M. Palaniyandi,

ﬂo.ﬂM. Arﬂbala,gggr;,sueeL i s o T
Somar pettai— = '
Srirangam Taluk,
Trichy District. - Respondents.

P12 L]

Mr. K. S. Viswanathan

Counsel for the applicant
Mr. S Muralidharan < Representing respondents 18&2.

Mr. Sai Sathyaijith 3 Counsel for the 3" respondent.
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s ...herein are as follows:
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COMMON ORDER: #
1. The present two appeals are filed by the appellant ypjt

challenging the rejection of the Appellant unit’s CTO application
by order dated 7.1.2021 in Proc. No: F.099 KAR / OS / DEE /
TNPCB / 14 / W&A / 2021 issued by the e respondent DEE

representing the 1 respondent TNPCB.

2. The brief facts which are relevant for consideration

A e - |

it i e o

The appellant unit M/s. Navamani Mines Pvt. Limited have
become the owner of the lands comprised in S. No: 19/1C,
20/1B2 and 21/2, Sivayam Village, Krishnarayapuram Taluk,
Karur District by virtue of sale deed dated 20.3.2019. The
vendor of the lands by name M/s. Techtrans Constructions India
Pvt. Ltd established and operated their industrial plant in the
same site from 2009 vide valid consent order ending on
30.9.2012 issued by the respondents 1 & 2. The venddr' M/s.
Techtrans Constructions India P. Ltd had not renewed the

consent order beyond 30.09.2012and the land was purchased by

- the appellant unit by way of registered sale deed dated

JO 3 2019 The appellant unit, after their purchase, made an

= M_‘—«."’H s

e

application on 2.4.2019 to the respondents’ 1“’*3?*2*§eeklng a""_ 3

order of CTE-NEW and the apphcatlon was, by order dated o

10.4.2019, rejected by the 2™ respondent DEE on three groun‘ds

that (i) the unit of M/s Techtrans Constructlon Indla P. Ltd has
not renewed their consent after 30.9.2012 and has not remntted"'

consent fee thereafter and has also removed the machinery and

the site is kept vacant (ii) the CT E apphcation ﬂled by the
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appellant could be considered as new site application and (iif)

three stone crushing units viz., M/s. Valgal Blue Metals, M/s.

Reena Crusher Unit and M/s. Rathinagiriswarar Blue Metals are

located within 1 KM distance from the proposed site and the

same Is not complying with the distance criteria as per B.P.

M.S.No.4 dated 2.7.2004.

_3..The rejection-o

the appellant unit by way of appeal In Appeals 23 & 24 / 2019.

Durlng the pendency of Appeals, B.P.M.S.No.21 dated 31.7.2019

was Issued relaxing one KM rule and the appellant unit withdrew

appeals 23 & 24 / 2019. The Appellant Unit filed new
21 dated

thelr
applications for CTE on the basls of B.P. Ms. No:
31.7.2049~and the..CTE was mewelianunihon
21.8.2019. The CTE Order dated 21.08.2019 was again
challenged by the 37 respondent herein in Appeals 24 & 25/
2020 and the Appeals were disposed off 17.6.2020 by the
Appellate Authority thereby directing the parties to pursue their

remedy with the respondent-Board.

o .._4" In the ‘mean while B.P. Ms. No: 21“was “challenged
before the Hon'ble High Court and order of stay of operation of
B.P.M.S5.N0.24 was passed on 6.9.2019 and on 18.08.2020 by
the Hon'ble High Court. In the mean while the appellant - unit
filed application for CTO on 6.3.2020 resubmitted on 5.1.2021
and the CTO application filed by the unit was rejected by order
dated 7.1.2021 by the 2™ respondent an the grounds that 3

stone crushing units are located within 1 KM norm, CTE was

rder dated -10,4,291«9'waslthauaagndm;. <
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rd issued based on B.P.M.S.No.Zl dated 31.07.2019 and th
operation of B.P.M.S.No.21 was stayed by the Hon’ble High
Court by order dated 06.09.2019 and 18.08.2020 in
W.P.26786/2019. The present appeals are filed by the appellant
unit challenging the order of rejection of their CTO application by

order dated 7.1.2021 issued by the 2™ respondent.

5. During the pendency of the appeals, the 3™ respondent-

E,{s. Rathinagiriswarar Blue Metals got themselves impleaded in
the appeals for onposing the 're'lief seeking '&; set aside the
impugned order of rejection and for issuing CTO as sought for by
the appellant unit. After the impieadment of the 3™ respondent
unit in the present appeals, the appellant unit has also filed
appeals along with application for delay condonation in
presenting the appeals wherein the appellant is seeking to
challenge the renewal consent order dated 8.3.2019 issued to
the 3™ respondent unit by the 2™ respondent-DEE. The rehewal
of CTO order issued in favour of 3™ respondent is sought to be
contested by the Appellant unit in the other appeals mainly on
the ground that the original CTE order of 2012, consequential

CTO order of 2014 and subsequent periodical renewal orders

- e J’Wﬂm'—ﬁ*“ ] :

oF ok rdér dated 8.3:2019+4
3 respondent umt are hit by 1 KM distance norm prescrlbed in

upto the impugned orde

: B P. Ms NO; 4 dated 2.7. 2004 and are: mval:d and hable to be’
set aside and the appellant has come to know about the safrne . :

--Oﬂlv dut‘mg appeai proceedlngs in Appeals 23 & 24/ 2019 fi !ed

by the 3"j respondent herem challenging CTE order dated

i
T 3 8 2019%Is§yed to the appe!lant umt The condone delaY



applications No.45 & 46 / 2021 filed along with the connected

appeals are separately dealt with.

6. According to the appellant unit, their vendor had been
continuously operating their unit from 2009 in the same site
under valid consent order issued by the respondents and the

appellant having purchased the same site, the application for

66

CTE formerly wmade by themy for bringing the change of —

management to the notice of the respondent-Board and the CTE
and CTO applications filed by them for establishing their unit in
the same site cannot be treated as new applications. It is their
specific contention that the three units mentioned in the
impugned order dated 7.1.2021 stated to be established under
valid consent order are hit by 1 KM distance nerm prescribed in
B.P. Ms. No: 4 dated 2.7.2004 as such the consent orders issued
to them cannot be treated as valid consent orders. It is also
their contention that other units M/s.Techtrans Constructions
India Pvt. Ltd who is the vendor of the Appellant unit, M/s.Vaigai
Blue Metals and M/s. Reena Crusher Unit had already been

operating in their respective sites ‘within prohibited distance at

¥*the time of issuing the consent order to the 3™ respondent. As

such the consent order issued for the establishment and
operation of the 3™ respondent unit within one KM distance from
other already existing units including M/s. Techtrans
Constructions India Pvt. Ltd is not valid consent order. It is aiso
their contention that even as per the report of the respondents 1
& 2 the other two units by name M/s. Vaigai Blue Metals and

M/s. Reena Crusher Us_'.iit having not been under operation and

-
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~ Per B.P.Ms.4, the appellant -canniot-get-over the. Wﬁnceraf_ =

having not renewed their consent beyond 2020 and 201
respectively and the 3™ respondent having not obtained vaid
consent order, the location of such units cannot be taken into
consideration for applying distance criteria, for applying the stay
order granted by the Hon'ble High Court and cannot be cited as
one of the grounds for rejecting the CTO application filed by the
appellant as if the proposed site does not satisfy the one KM rule
between two establishments as per B.P. Ms. 4 dated 2.7.2004.

-

e o " gy

7. Whereas the contesting 3 respondent unit has raised
serious objections stating that as the proposed site is within the
prohibited distance from their already established and operating
unit, the same is hit by B.P. Ms. 4 dated 2.7.2004. It is also
their contention that the appeliant’s application for CTE was
earlier rejected as per B.P.Ms. 4 dated 2.7.2004 and the
ab;-:ellant withdréw -their appeals filed against the rejection order
dated 10.4.2019 and filed the new applications for CTE and
obtained CTE on the basis of B.P.Ms.No.21 dated 31.07.2019
relaxing 1 KM rule. It is their contention that when operation of
distance criteria relaxation B.P.Ms.N0.21 is stayed by Hon'ble

High Court thereby restoring the distance criteria of 1 KM rule as

- distance criteria as per B.P.Ms.No.4 while seeking CTO and the

impugned re;ection of C.T (8] for not mmplying wnth the dtstanee
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cntena is valldly |ssued and cannot be questioned on any

- Justifiable ground in the present appeals by the Appellant uml:.:_- :
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8. The 3" respondent has contended that as B.P. Ms 21 is
stayed by Hon’ble High Court of Madras by order dated 6.9.2019
and by further order dated 18.8.2020 and as the stay order is
still in force under consideration by Hon’ble High Court, no order

for CTO can be granted to the appellant-unit in violation of B.P.
Ms. No: 4.

9._ On the basis of the pleadi_ng_s raised and arguments

advanced on both sides, the point arises for the consideration of

the Appellate Authority is as follows:

Whether the impugned order of rejection of CTO filed by

the appellant unit is liable to be rejected or liable to be

confirmed?

10. The fact remains undisputed are that one M/s.

Techtrans Constructions India Pvt. Ltd had been operating their

. industrial plant in the lands comprised in S. No: 19/1C, 20/1B2 &

21/2 Siviyam North village, Krishnarayapuram Taluk, Karur
District under valid permit ending with 30.9.2012 obtained from

the respondents 1 & 2. The industrial unit fail to renew the

\ consent ordér beyond 30.9.2012 and-the fands are by virtuai

sale deed dated 20.3.2019 sold to the petitioner unit. The
petitioner unit after their purchase made an application seeking
CTE-NEW and the application dated 2.4.2019 was by order dated
10.4.2019 rejected by the 2™ respondent DEE representing the
1* respondent-TNPCB on the grounds that 3 stone crushing units
including that of the 3™ respondent unit are located from the

proposed site within one KM distance as prescribed in B p M
: +. Ms,
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# ] No: 4 dated 2.7.2004. ; -The rejection order was challenged b _
| the petitioner in appeals 23 & 24 / 2019. During the pendency
| of the appeal B.P. Ms. No: 21 relaxing one KM rule between two
crushing units was issued as such the appeals were withdrawn
and fresh application was filed under B.P. Ms. No: 21 and fresh
CTE order under B.P. Ms. No: 21 was issued to the petitioner
unit. The CTE order issued to the petitioner unit was challenged
by the 3™ respondent in Appeals 23 & 24 / 2019 and the appeals
2 é’re dlSpOSEd of by dlrectmg the parties to werk out the remedy o

before the 1* respondent TNPCB.

11. In the meanwhile, B.P. Ms. No: 21 was stayed by the
Hon’ble High Court of Madras on 5.9.2019 in W.P, 26786/2019
and the interim order was further clarified by clarification order
dated 18.8.2020 in the same writ petition. The present
petitioner who filed the applicatien seeking CTO approach the
Hon'ble High Court by a writ petition for directing  the
respondent-Board to dispose of their application and the writ
petition is disposed of giving liberty to the petitioner to pursue
his application in accordance with law with the respondent

TNPCB. The petitioner herein thereafter made representation

- 4"'1";'-‘;:-‘06_1}5&1 2021‘) to the»ﬁtm@ﬂ:cs seekmg --.Q'. sdhe .
AT e

respondent-Board by order dated 7.1 2021 rejected the

application for cTO0 after CTE by citing the existence of 3 stone =
crushmg umts wuthm one KM d:stance and the stay erder of - 2 j
Hon bie ngh Court dated 692019 ciariﬁed in erder dated‘ e :
-'18 8. 2020 Aggneved agalnst the same the petltioner has

.....

. - : pref-erre d AppealS 1 & 2 / 2021 challengmg the rejection of CTO




During  the  pendency of Appeals the 3" respondant

M/s: Rathinagiriswarar Blue Metals got themselves impleaded in

the Appeals.

12. The appellant unit was issued CTE on 21.8. 2019 based
on B.P. Ms. No: 21 dated 31 7.2019. The appellant unit made
thelr application for CTO-After CTE dated 6.3.2020, resubmltted
on 5 1 2021 moch after the order of stay of B.P. Ms. No: 21 -
granted by the I:Io.n'ble High Court. The impugned order dated
7.1.2021 has not only referred to the stay of operation of B.P.
Ms. No: 21 granted by the Hon'ble High Court, but also the
location of three stone crushing units viz., M/s. Vaigai Blue
Metals, M/s. Reena Crusher unit and M/s. Rathinagiriswarar Blue
Metals at a distance of 610m, 470m and 840m }'especl;ivel_y- from
the proposed unit by reason of which, according to the
respondent-Board, the appellant-unit does not comply with the
distance criteria between two stone crushing units as per B.P.

Ms. No: 4 dated 2.7.2004.

13. During the pendency of the Appeals, the concerned

DEE and AEE of the respondents 1% 2 have furnished the detar!s

i ;egarding the dates on which the CTE and CTO orders are issued
to and the present status of all the three units mentioned in the
impugned order. The details so furnished by the concerned DEE
to the 1% respondent- Board on 5.7.2019 and the topo sketch
showing the location of the appellant unit and other Units in the

concerned survey nos. as drawn by AEE, TNPCB Karur are

enclosed at Pages 9 to 11 and 13 of the addrtlonal typed set fileg
. . _ ile
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on 10.3.2021 by the apperlant. As per the topo sketch enclose;;__-
at page 13, M/s. Vaigai blue Metals, M/s. Reena Crusher and
M/s. Rathinagiriswarar Blue Metals are situated within the
prohibited distance of the proposed site of the appellant unit,
whereas the distance between all the three units mentioned in
the impugned order, as seen from AEE's topo sketch, is also
within one KM distance between each other. While the distance

between M/s. Vaigai Blue Metals and M/s. Rathinagiriswarar Blue

—

il " T il 4

Metals is 940 meters, the distance“between M/s. Reena Crusher
and M/s. Rathinagiriswarar is 840 m and distance between M/s,
Vaigai Blue Metals and M/s. Reena Crusher is also equally within

1 KM prohibited distance.

14. The reading of the details furnished by DEE of Karur
dated 5.7.2019 will reveal that M/s. Vaigai Blue Metals was
granted CTE on 28.12.2006 and CTO on 17.6.2009 periodically
renewed upto 31.3.2020. It is not shown herein that M/s:*Vaigai
Blue Metal has filed any application for obtaining CTO order
beyond 2020. The other unit M/s. Reena Crusher unit was
granted CTE on 18.8.2005 and CTO on 16.4.2007 and the
renewal was penodically made upto 31.3.2018 and M/s. Reena

o o TR Unit -has not madeanw apphcatlon fm; ;ﬁﬁewa! -of

SR T
s e

consent for further penod and was not under operatlon The 3
respondent-unlt M/s Sri - Rathmagmswarar the Metais was _
. onglnally granted CTE on 31 8. 2012 and CTO on 9.12. 2014 with .
: periodlcal renewal order upto 31 3 2024 and present status is,
. as per the report dated 5 7 2019 nat |n Operatlon buth.

mtermattentty The CTO ISSued to the 3"j respondent unit - m -
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2014 was in continuation of CTEg order dated 31.8.2012. Even

: rd

according to the 3 respondent, the subsequent orders issued in
rd =

favour of the 3 respondent is periodical renewal orders and last

such renewal order is dated 8.3.2019 is issued for the period
upto 31.3.2024. The facts made available herein would reveal
that M/s. Rathinagiriswarar Blue Metals was originally granted
CTE on 31.8.2012 during which period M/s. Techtrans
order upto 31.9.2012 and M/s. Vaigai Blue Metals and

M/s. Reena Crusher units were also under operation armed with

Board’s consent order

15. The combined appreciation of the facts and
circumstances involved herein relating to the .issue of CTE and
CTO orders in respect of three units mentioned in the impugned
order and also in respect of the unit belonging to the vendor of
the appellant unit, if viewed in the light of the topo sketch of AEE
and the details furnished by the DEE dated 5.7.2019 would only
go to show that out of three units mentioned in the impugned

~ order, two units M/s. Vaigai Blue Metals and M/s. Reena Crusher

3 have obtained renewal consent order for the period upto 2020
and 2018 respectively and as on the date of consideration of th.e
appellant's CTO application on 5.1.2021 and on the date of
impugned order dated 7.1.2021, the above two units have not
renewed their consent order and were not in operation. AS such
the mere location of above mentioned two units within e i
dlstance without any renewal consent order and without .
operation "t_:-a.nnot be t_élken into account for app!ymg 5

iIstance

72

Constructions Intia Pvt. Ltd was in operétion under valid consent



Criteria, for applying the stay order of the Hon’ble High Couy .
and cannot be cited as one of the grounds i.e., as violating 1 KM

rule for rejecting the appellant-unit’s CTO application.

16. With regard to the 3™ respondent-unit, the same is
ofcourse presently armed with consent order ending upto 2024.
However, it cannot be now disputed that the 3™ respondent-unit
had been originally issued CTE and CTO order and had been
perrod:cally issued renewal orders when other units such as
M/s Reena Crusher M/s. Vaugar B!ue Metals ‘and 'M/s. Techtrans
Construction India P. Ltd were operating within the prohibited
distance of 1 KM. It is relevant to point out that the CTE and
CTO orders issued in favour of M/s. Techtrans Construction India
Private Ltd, M/s. Vaigai Blue Metals and M/s. Reena Crushers
were only during and after disposal of the writ petition
challenging B.P. Ms. No: 4 and up holding B.P. Ms. No:4,
whereas the CTE and CTO orders issued in favour of M/s.
Rathinagiriswarar Blue Metals was when other consented,
established and operating units were located within
prohibited distance thereby it by 1 KM rule much after

B.P. Ms. No: 4 was upheld by the Hon’ble High Court. That

w_ 7 — e "¢- L e 3
oo . wb&lng =80, [he _‘Appe;_;ate____ Authonty !S 0{ the wew that .
~considering the dates and events relatmg to CTE andt aH CTo gis J

orders of 3™ respondent, the location of the 3 respondent :

unit 'éa_hnot also_.b'e taken .into cOns'ide’ra_tioﬁ by appiyi'n.g the

distan_ce criteria and for app-l..ying the stay order of the
~“.._Hon’ble High Court and cannet be cite.d as the féésc’_iri._for i

re;ectmg the appellant unit’s - app_lication for CTO as if the




appellant-unit’s proposed site has not complied with the one KM

distance rule as per B.P. Ms. No: 4 dated 2.,7.2004.

17. It is true that the applications 45 & 46 / 2021 filed by
the appellant-unit seeking condonation of delay in filing the
appeals challenging the validity of consent order dated 8.3.2019
issued to the 3" respondent are being simultaneously dealt with
by this Appellate Authority. However, as the issue involved in
the same is as to' whether the delay in filing the Appeals is
sufficiently explained and can be condoned or not, the other
aspects on merits relating to issuance of CTE and CTO and
subsequent renewal orders relating to 3™ respondent can be, for
the limited purpose of deciding the issue involved herein, gone

into in the present Appeals.

18. Further, though éll are bound by the stay order
granted by the Hon’ble High Court, the respondents 1 & 2 have
erroneously rejected the CTO application by referring to the stay
order of the Hon'ble High Court without duly considering the
actual factual situation involved in the present case regarding
the prohibited distance between all the three units mentioned in
the impugn(-i:d oﬁ:ler and the 'pr'ese'n"t' status regarding non-
operation and no renewal of consent order in respect of the first
two units and the factual situation regarding the period of grant
of CTO and CTE to the 3™ respondent. Such failure on the part

. of the respondents 1 & 2 has resulted in the impugned order of

. rejection. :
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19. The appellate Authority is of the view that for Jthq‘,
discussion held above in the light of the facts and circumstances
involved herein, the impugned order is liable to be rejected with
further direction issued to the respondents 1 & 2 to consider
granting the CTO to the appellant unit as sought for in the

application.

20. In the result the appeals are allowed by setting the
irnpugned rejection order dated 7.1.2021 in proc. F.099 KAR /
65 / DEE / TNPCB / 14 / WRA / 2021issued by the 2
respondent representing 1%* respondent-Board with further
direction issued to the respondents 1 & 2 to consider granting

CTO to the appellant unit. No order as to costs.

Sd/-*** Sd/-***
MEMBER CHAIRMAN.

To

M/s. Navamani Mines Private Limited,

(Formerly Techtrans Construction India Private Limited),
Represented by its Managing Director P. Mani,

Door No. 5/ 898, Azhagu Nagar,

Trichy Road, Namakkal — 637 001.

M/s. Sri Rathinagiriswarar Blue Metals,

Rep. by its Proprietor, Mr. M. Palaniyandi,

No.2/34, Ambalakarar Street,

Somarasampettal Srirangam Taluk, Trichy District.

W ?p‘wo Memnerbecreiary TNPCE ﬁhenna s e
T opy to: DEE, TNPCB, Karur - - S i s IR

Caopy to: Counsel for appellant

Copy to: Standing counselof TNPC8 = T ;

Copy to: Counsel for the 3 respondent e - i {

Copy to: Law Sectlon ; -

_ | I TRUE COPY I e
T e 12y
e S .. ~ DEPUTYMANAGER,
it APPELLATE AUTHORITY.
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SOWDETE ng &s-GuUTG eumfuwib.
wraIlL SHEFEmpsd Gumplwreni SIQICIGVELD, ST

il Qu@si: FWOPETG ors SLEOUTE aunfiwb - ST WwreulLL, Smapemymuyb Gllf_l_l.b-»
Aamub eaLse &mon, oshGa.eer, 19/1C, 20/1B2 & 2172 ugHuisd
Quidamb /st Bawed wsieh  JamyBeul SBOLL a1 BB
Gamipsnmase GeTHpeTmebe 1974 -b QWG BT WIE HOUY  wHDID
SLEUUIG FLLD - WpabBrd Csmsd - Gpmfuns.

unepeu: 1. CTO Proc. No.F.0995KAR/OS/DEE/TNPCB/KAR/W/2022, Dated: 19.09.?0?2.
2. SOPEIE L& SLEUUIG aurfiu GuIPwreTraeTed Sbie) BuwpesTseTILLL
pusit: 07.07.2023.

1988 b aueH® HHSBULLL 1974 oub @eEB Br (wrs HEOU gD SLEILTE) sLLD
SOPBILIgsy Gswelisd o cliengl. SOPHIG LIS S.EUUTEG eurfluwioreng Cuphsmpiuw FLLSHlenen
CFWHUGHHBEDE. SOI wIALLD, Snademyruybd aLLb, Aamwubd aLsg Agtow, Fre.eew.
19/1C, 20/1B2 & 212 ugguisd Bumdamd H/eh. peuoesl enweiied enpGau eHGLL G0 R
shmeng Aragh Opmfhstensd 07.07.2023 Disp Y6y QFLWOLLL &

shmng  OpmPpeTacownsag UTienal-1-60 saapsien  @mearmenuisd GO Gsien
BupHy FANEGESS LVoswns H60 orssb @ubdytsst BPinorefdsiulYGULS)
sPw apsg. Cogib. @osarmenuisd GEUILLUL Gl PubSemensennet Sl FTENG
omoiug, srdsme  SLGUUGHS BT Gpefiurd  sewly  gOUBHBINS! H@ID
LiFEOaISHSTWID GHLGHEIE GUTEpaISST HERL(PePULEGHHTIDN @muug SemLuiulLg).
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oy BoLds T PILEMESH WsHAID sefss CamiGh adp 2 HoIelLLGHDS.
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Aoug oefseh oassd gub Gooe aEss0H BLagdms CopOoTMOLGD 6
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SUuBRILSH Sagw UBeyd BuNelsh,
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danud eLém Hgmod, shlaash. 19/1C, 20/1B2 & 212 ugBuied
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Opmppsteandg 1981 b Lend smby wre HEOY wHEL SLEOLNG FLLD
- (perpArd Corped - Apmiuns.

urrenes: 1. CTO Proc. No.F.0995KAR/OS/DEE/TNPCB/KAR/A/2022, Dated: 19.09.2022.
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TAMIL NADU POLL';JT|0N CONTROL BOARD
From [ To

M. Malaiyandi, M.E., ; .
Joint Chief Environmental Engineer Executive Engineer,
(Monitoring)(arc), - | TANGEDCO,
TamilNadu Pollution Control Board, = | Karur

No. 9, 4th Cross Street, ' |

Brindhavan Road, | |

Fairlands, Salem - 636 016.

Lr.No. F.139-1/Tech/JCEE(M)TNPCB/SLM2023 dated \) . .07.2023

Sir,

Sub: TNPCB - O/o. JCEE(M:. Salem - Court cases - Implementation of
the orders issued by tts> Hon'ble NGT (SZ) in O.A. No.148/2022 -
M/s. Sri Rathinagiriswa-ar Blue Metals and M/s. Navamani Mines
Private Limited, Krishnarayapuram Taluk, Karur District - Request to
furnish the details of TANGEDCO power supply provided to the said
units —~ Regarding

Ref: Orders of the Hon'ble K GT (SZ) dated 15.03.2023 and 18.05.2023
in O.A. No.148/2022

m———

| wish to bring to your kind notice :hat the Hon’ble NGT (S2) in the order dated
18.05.2023 in O.A. No.148/2022, filed by Tmt. Sushmitha against the unit of M/s Sri
Rathinagiriswarar Blue Metals funcﬁoni!:ng in SF No 2/1, Sivayam North Village,
Krishnarayapuram Taluk, Karur District has directed the TamiiNadu Pollution Control
Board (TNPCB) and State Environmeni !mpact Assessment Authority (SEIAA) to
inspect the unit and to furnish report. Thé Hon’ble NGT in its order dated 18.05.2023
in O.A. No.148/2022 has directed inter afia as follows

Para 4: Therefore, we direct the SEIAA- TamilNadu and the TamilNadu
Pollution Control Board to make an inspection once again and file their individual
report ahswering the queries raised in the original application and also as required by
this Tribundl. Before the authorities go fa; inspection, let the applicant also be put on

notice.




5. The following particulars have to be furnished in the individual report to be filed b
HT SEIAA- TamilNadu and the TamilNacu Pollution Control Board after making a
spot inspection.

i.  Details about the quarrying units and crusher units separately.

ii. Whether the respondents are operating the quarry with valid
Environmental Clearance/ Lease and if o, the validity of the same.

iii.  If they had operated in excess, whether the same has been found
out and any compensaticn has been levied by the appropriate
authority. '

iv. Similarly, for the crusher unit also, what was the originai
capacity of the crusher ancl the expanded capacity and whether
they had valid Consent to Operate originally _ar:lld also for the
expanded capacity and the period of illegal 6peration (if any)

and the assessment of compensation payable by them.
6) Postthe matter on 25.07.2023.

Based on the orders of the NGT and insiructions issued by the TamilNadu
Foilution Control Board the following units were inspected by the JCEE (M), Salem
along with officials of TNPCB on 07.07.2023.

1. M/s Navamani Mines Private Limited, Sivayam North Village,
Krishnarayapuram Taluk, Karur District
2. M/s Sri Rathinagiriswarar Blue Metals, Sivayam North Village,
Krishnarayapuram Taluk, Karur District
During the time of Inspection it was found that the units had installed stone
crushing equipments more than the consented capacity and availed TANGEDCO
power supply for the machine. In order to assess the actual production; original
capacity of the crusher and the expanded capacity of the crusher the Power (load)
connected to the stone crushing units is essential. Hence, it is Téquested to furnish
all the service connection details provided to the above said units along with the date
of 1% service connection with power (load) and subsequent additional loads provided
to the said units with date of such service connections provided to these units so as
to furnish the report to the Hon'ble NGT (SZ2).
4 1

: $¥J0int Chief Environmental @?\Eﬁ?@er (M) (alc)
. \"g 5

I TamiiNadu Pollution Contro| Board, Salem.-

!
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From (V]

Er.V.Alfagesan, 'B.E.MCA, The Joint Chief Environmental Engineer,
Executl‘ve Enguqeer, (Monitoring)(a/c)
Operation & Maintenance, Tamil Nadu Pollution Control board,
Kulithalai. No.9, 4™ cross street,

Brinthavan road,
Fairlands, Salem-636 016

23-24 Dt:17,

Sir,

Sub: Electricity — TNPCB — O/o. JCEE(M) , Salem — Court cases — Implementation of the orders
‘\@’ issued by the Hon'ble NGT (SZ) in O.A. No.148/2022- M/s.Sri Rathinagiriswarar Blue metals
/)J\m and M/s.Navamani mines Private limited, Krishnarayapuram Taluk, Karur District —

o0

g
&%

TANGEDCO power supply provided — Details ~Submission of Regarding.

r"quef: 1) Orders of the Hon'ble NGT (SZ) dated 15.03.2023 and 18.05.2023
in 0.A. No.148/2022.

2) Lr.No:F.139-1/Tech/JCEE(M)/TNPCB/SLM/2023 dated:11.07.2023.

&N‘) 3).Lr.No:AEE/O&M/AMI/CI/F.HT/D.No: 68 /2023-24 Dt:12.07.2023.
v\ As per the ref (2) cited above, it is hereby informed the following HT service connection details are
* " furnished below.
Sl.No Name of HT SC NO. and | Capacity | Name of Type of Present
the Section | Date of Supply | in KVA Company Industry | status
1. North/ 069094430120 & | 350 KVA Sri Stone Live
Ayyermalai | 22.05.2015 Rathinagiriswarar Crusher
Blue metals '
2, North/ 069094430165 & | 850 KVA M/s.Navamani Stone Live
Ayyermalai | 09.06.2020 mines private Crusher
limited

The additional demand has not l;geen effected in the above HT Service Connections as on date.
The Particulars are submitted for favour of further action please.

yy-
Ex e Engineer \‘? s o

Operation and Maintenance
Kulithalai

Copy submitted to The Superintendiné‘ Engineer / KEDC/Karur for kind information please (AEE/GL)
Copy to AEE/O&M/Ayyermalai 94
Copy to AE/O&M/South/Ayyermalai & Nefth/Ayyermalai
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TAMILNADU POLLUTION CONTROL BOARD

By Registered Post with Acknowledgement Due
(This document contains 5 Pages)

CTO CONSENT ORDER NO. : 0 427 /RS/KAR

Pr i i1 F. 2 [ A : 2

¢ Sub ; Tamil Nadu Pollution Control Board - CONSENT TO OPERATE - M/s. Sri
Rathinagiriswarar Blue Metals, S.F.No. 2/1, SIVAYAM North
Village, KRISHNARAYAPURAM Taluk, Karur District - Consent for operation of the
plant and discharge of emissions under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) -Issued- Reg.

Ref : 1. Consent to Establish Proc. No.DEE/TNPCB/KAR/F.1125/0S/A/2012 dated: 31.08.2012
2. Unit’s letter for CTO dated: 22.04.2014
3. F.LLR. No. : F.KAR1125/RS/DEE /KAR/2014 dated: 18.11.2014
4. Minutes of the ZLCCC meeting (Madurai) dated: 03.12.2014

: CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of
| Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as
| “The Act”) and the rules and orders made there under to

The Proprietor,

M/s Sri Rathinagiriswarar Blue Metals,
: S.F. No. 2/1, SIVAYAM North Village,
; KRISHNARAYAPURAM Taluk,
: Karur District

fAuthorizlng the occupier to operate the industrial plant in the Air Polluticn Control Area as
notified by the Government and to make discharge of emission from the stacks/chimneys.

This is subject to the provisions of the Act, the rules and the orders made there under and the
i terms and conditions incorporated under the Special and General conditions stipulated in the
Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for a period ending with the 31.03.2015

(Thirty First March Two Thousand Fifteen)

R B (e O
District Environmentaf Engineer

Tamil Nadu Pollution Control Board..

: Karur
T o9 ={1y

i The Proprietor, ]
M/s Sri Rathinagiriswarar Blue Metals,
S.F No. 2/1, Sivayam'North Village, Krishnarayapuram Taluk, Karur District;

Copy to B - :
~i 1. The Commissioner, KRISHNARAYAPURAM Panchayat Union, KRISHNARAYAPURAM
‘Taluk, Karur District. ~ i ] 4 S T e R E e e
: 2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for
. favour of kind information. e g i s
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1. This consent to operate is valid for operating the facility for the manufacture %p::)g:t(i:ttsy
(Col. 2) at the rate (Col. 3) mentioned below. Any change in the products an'de:d ;
has to be brought to the notice of the Board and fresh consent has to be obtained,
Sl.  Description Quantity Unit
No.
a Main Products manufactured:
1.  Blue Metal Jelly and chips of various sizes 3400 T/Month
14R", 34", 10" & "
b By/Intermediate products manufactured: Nil
2. | This consent to operate is valid for operating the facility with the below mentioned
emission/noise sources along with the control measures and/or stack. Any change in the
emission source/control measures/change in stack height has to be brought to the notice
of the Board and fresh consent/Amendment has to be obtained.
SI.  Source of Emission APC measures Point of Additional Maximum
No, provided Discharge- facllities to discharge in
Stack height be provided cubic
(in metres) metre/hr.
1. D.G Set 320 KVA Exhaust Pipe 3 ; =
3.(a) :"he em;ssion shall not contain constituents in excess of the tolerance limits as laid down
H ereunder :
Sl.No. Parameter Unit Tolerance limits
Chimney/ Stack number
(1) (2) (3) (4) (5) (6)
| SPM,S0x,NOx,CO
The unit shall adhere to the standards prescribed by the Board from time to time.
:'3.(b) | The Ambient Air in the industrial plant area shall not contain constituents in excess of
i the tolerance limits prescribed below :
i Sl i POLLUTANT TIME UNIT TOLERANCE LIMITS
No. WEIGHTED Industrial, i Ecologically
AVERAGE : Residential, : Sensitive
E Rural and Area
other area i (notified by
: Central
Govt,)
1 iSulphur i Annual microgram/m? 50 20
Dioxide -
(S0,) 24 Hours ; microgram/m’ 80 80
3 "1 Nitrogen Annual i microgram/m’ 40 e
Dioxide AR : )
i (NOp) 24 Hours ! microgram/m’ | 80 ~ i = 80
; 3 i Particulate - Annual | microgram/m® { . 60 . I . 60
‘Matter (Size 5% 5
iless than i 24 Hours i microgram/m®:  “100 i~ 100
i 110 . micro ; ; st
‘ 4 M) Or-PMIO — = 5 g b
| "4 Particulate 1. Annual i microgram/me e umedmmmid S
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Matter (Size i
Less than 24 Hours { microgram/m 60 60
2.5 micro M
) or PM;_; 5
5 : Ozone (O3) 8 Hours microgram/m 100 100
1 Hour i microgram/m’ 180 180
6 i Llead (Pb) Annual microgram/m?® 0.5 0.5
24 Hours | microgram/m’ 1.0 1.0
7. i Carbon 8 Hours milligram/m* 02 02
Monoxide "
(Co) 1 Hour milligram/m 04 04
8. i Ammonia Annual microgram/m* 100 100
(NH3) X
24 Hours | microgram/m 400 400
9. i Benzene Annual microgram/m* 05 05
(CeHs)
10. | Benzo(0) Annual nanogram/m’ 01 01
Pyrene
(BaP) e
particulate
phase only
11. | Arsenic (As) | Annual nanogram/m’ 06 06
12. | Nickel (Ni) Annual nanogram/m°’ 20 20

3(c).

The Ambient Noise Level in the industrial plant area shall not exceed the limits
prescribed below:

Limits Day Time Night Time
in (6 A.M. to 10 P.M.) (10 P.M. to 6 A.M.)
dB(A)

All units of the Air pollution control measures shall be operated efficiently and
continuously so as to achieve the standards prescribed in Si. No.3 above.

The occupier shall not change or alter quality or quantity or the rate of emission or
replace or alter the air pollution control equipment or change the raw material or
manufacturing process resulting in change in quality and/or quantity of emissions without
the previuu-_s written permission of the Board.

. Systems to reflect the working condition which shall be furnished for verification of the

The occupier shall maintain log book regarding the stack monitoring system or operation
of the plant or any other particulars for each of the unit operations of air pollution control

Board officials during inspection.

832

Any upset condition in any of the plants of the factory which s likely to result in
mcreased -emissions and result in violation of the standards mentioned in SI.No.3 shall be

 reported to the Member Secretarv / Joint Chief Environmental Engineer-Monitoring and {.

the ‘concerned . District/Assistant. Environmental Engineer of the Board by e- mall

immedkateiy and subsequenﬂy by Past wnth full tleta;!s of such upset condltlon
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TAMILNADU POLLUTION CONTROL BOARD

The occupier shall always comply and carryout the order/directions Issued by the Board in this
Consent Order and from time to time without any negligence, The occuplar shall be llable for actlon
as per provisions of the Act in case of non compliance of any order/directions Issued.,

The unit shall operate the dust suppression and control system comprising of water
sprinkler arrangements, enclosures to the Jaw Crushers and vibrating screens, mild steel
sheet silo for the powder collection continuously and ensure that the emission let out
shall satisfy the emission standards prescribed by the Board.

10,

The unit shall operate and maintain the APC measures provided continuously and
efficiently so as to bring the quality of emission to satisfy the standards prescribed by the
board.

{11,

The unit shall not increase the production without prior consent of the Board,

: 12, | The unit shall maintain and continue to develop green belt by planting trees,
13. | Periodical cleaning of the water spray nozzle should be carried out to avoid choking.
14. | The unit shall maintain the wind net arrester/Compound wall around the unit premises.

R
District Envlmf’z:[tal Engineer

Tamil Nadu Pollutlon Control Board
Q/\\.,,\\u\ . Karur

The occupler shall make an application along with the prescribed consent fee for grant of
renewal of consent at least 60 days before the date of expiry of this Consent Qrder along
with all the required particulars ensuring that there Is no change In production quantity

and emission.

This Consent is given by the Board In consideration of the particulars given In the
application. Ahy change or alteration or deviation made in actual practice fr_orn the
particulars furnished, in the application will also be ground for review/varlation/revocation

of the Consent Order under Section 21 of the Act,

The conditions imposed shall continue in force Until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands d_efunct.

The occupier shall provide and maintain”an "alternate power supply ‘alohg with'separate
energy meter for the Alr Pollution Control ‘measures sufficlent to ensure ‘continuous

operation of all pollution c'aontrol'equipmerits to ensure compllance.

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

The occupier shall provide all facilities to the Board officials for collection of samples in and |
around the factory at any time.

The air pollution control equipments, location of inspection chambers and sampling port
holes shall be made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board.

The issuance of this consent does not authorize or approve the construction of any
physical structures or facilities or the undertaking of any work in any natural watercourse
or in Government Poromboke lands.

10.

The issuance of this Consent does not convey any property right in either real personal
property or any exclusive privileges, nor does it authorize any injury to private property or
Government property or any invasion of personal rights nor any infringement of Central,
State laws or regulation.

11.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or
event of any poisonous, noxious or polluting matter or emissions are being discharged into
stream or well or air as a result of such discharge, water or air is being polluted.

12;

If due to any technological improvements or otherwise the Board is of opinion that all or

: any of the conditions referred to above requires variation (including the change of any

treatment system, either in whole or in part) the Board shall, after giving the applicant an
opportunity of being heard, vary all or any of such conditions and thereupon the applicant
shall be bound to comply with the conditions as so varied.

13.

In case there is any change in the constitution of the management, the occupier of the
new management shall file fresh application under Air (Prevention and Control of Pollution)
Act, 1981, as amended in Form-I alongwith relevant documents of change of management
immediately and get the necessary amendment with renewal of consent order.

14,

In case there is any change in the name of the company alone, the occupier shall inform
the same with relevant documents immediately and get the necessary amendments for
the change of name from the Board.

15,

The occupier 'shall display this consent order granted to him in a prominent place for
perusal of the inspecting Officers of this Board.

District El(wronme tal Engmeef
Tamil Nadu Pollution Control Board ;
Karur-

el
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TAMILNADU POLLUTION CONTROL BOARD

y then and there for further

dispose the solid waste like stone dust properl

110, | The unit shall
| peneficial purposes SO 83 to avold accumulation within the premises and the unit has to
f avoid the dumping of stone dust along the roads.
11, }T it shall not increase the Sroduction without prior consent of the ey
"""""""" énﬁ:‘ﬁg“ﬁ'ﬁlft‘"ﬁhall maintain and continue to Gevelop green belt by planting trees
I A ‘P%ll ylw

12.

District Environmental Engineer
Tamil Nadu Pollution Control Board

%ﬂ)\v\ Karur

GENERAL CONDITIONS

’: 1."TThe occupler shall make an application along with the prescribed consent fee for grant of

renewal of consent at least 60 days before the date of expiry of this Consent Order along
ge in Production quantity and

with all the required particulars ensuring that there is no chan
change In sewage/Trade effluent.
5" This Consent is Issued by the Board in consideration of the particulars given in the
application. Any change or alteration or deviation made In actual practice from the
particulars furnished in the application will also be ground for review/variation/revocation
of the Consent Order under Section 27 of the Act and to make such varlation as deemed fit

for the purpose of the Act.
The consent conditions imposed In this order shall continue in force until revoked under

Section 27(2) of the Act,
4. 1The occupier shall maintain an Inspection Register in the factory so that the inspecting
officer shall record the details of the observations and instructions issued to the unit at the

time of inspection for adherence.
5. i The occupier shall provide and maintain an alternate power supply along with separate
energy meter for the Effluent Treatment Plant sufficient to ensure continuous operation of

all poll.ution control equipments to maintain compliance.
b ier sf
The occupier shall provide all facilities to the Board officials for inspection and collection of
samples in and around the factory at any time. :
7. | The Solid waste suc eepinc '
: |,-.¢|,_,d|—nd v;aste such .a? sweepings, wastage, package, empty containers, residues, sludge ;
industﬁagl t|at .f"°""' air pollution control equipments collected within the premises of the
e plant shall be co![e'cted in an earmarked area and shall be disposed off properiy. ;

i
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TAMILNADU POLLUTION CONTROL BOARD
'- (as NHs) ’
frlB Arsenic (as As) mg/| = o = |
{16 Mercury (as Hg) | mg/I 2 i == ed
|17 [Lead (as Pb) mag/I - - | - -~ ik
18 [ Cadmium(as Cd) | mg/I - - | - S |
| 19 [Hexavalent mg/| - - - -
Chromium (as - &}
| Crﬂ;) i
| 20 | Total Chromium mg/I - - | - - [
(as Cr)
b 2 Copper (as Cu) mg/I - o ] == : ai
|22 [ Zinc (as zn) mg/I - - | - Ea -
|23 | Selenium (as Se) mg/I - - | - - {4
|J 24 | Nickel (as Ni) mg/I - - - e .
25 Boron (as B) mg/| - se | ea - R
Ll___zs Percent Sodium % - == | .- - i i
.1 | 27 [Residual Sodium mg/I - - - - i
Rt T Carbonate f
B R T Cyanide (as CN) | mg/l = i, | wE ey i
§ i ot i
i i |29 Fluoride (as F)’ mg/| - e - i: !
i | 30 |Dissclved mg/I - - [ - -- L
BT Phosphates(as P) pod
L__31 Sulphide (as S) mg/| - = | - - '
P el o3 Pesticides mg/| - - | - - ;
‘1 | 33 |Phenolic mg/I - - | = 5
R A Compounds (as
E CHsOH)
| 34 Radioactive micro - - [ - e !
oo i) materials curie/m|
R Copol a) Alpha emitters
N e Radioactive micro - - | - - i
|] materials curie/ml i'
e b). Beta emitters |

14 LAl units of the sewage and Trade effluent treatment pPlants shall be operated efficiently
i { and continuously so as to achieve the standards prescribed in S| No.3 above or to achieve
i i the zero liquid discharge of effluent as applicable,

o ; The occupier shall always comply and carryout the order/directions issued by the Board in

this*Consent Order and from time to time without any negligence. The occupier shall be

Eliable for action as per provisions of the Act in case of non compliance of any

i ; order/directions issued.
;6. iThe occupier shall develop adequate width of green belt within the premises.

; 5 The occupier shall provide and maintain rain water harvesting facilities.

B ;:The unit shall treat and dispose the sewage through septic tank followed by soak pit
| arrangement so as to meet the standards prescribed by the Board. ;
:;E S. ‘ The unit shall ensure that no trade effluent is generated at any stage of the manufacturing

i process .,

| POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

B Registered Post with Acknowledgement Due
(-F'nis document contains 5 Pages)

CTO CONSENT ORDER NO. : 0 427/RS/KAR

Proceedings No. i F, KAR1125/RS/DEE/TNPCB/KAR/W/2014 dated: 09,12.2014
fglm { Tamil Nadu Pollution Control Board - CONSENT TO OPERATE - M/s. Sri
: Rathinagiriswarar Blue Metals, S.F.No, 2/1, SIVAYAM North

Village, KRISHNARAYAPURAM Taluk, Karur District - Consent for the operation of

the plant and discharge of sewage under Section 25 of the Water (Prevention and

Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) - Issued-
Reg. :

Ref : 1. Consent to Establish Proc. No.DEE/TNPCB/KAR/F.1125/0S/W/2012 dated: 31.08.2012
' 2. Unit's letter for CTO dated: 22.04,2014

3. F.LLR. No. : F.KAR1125/RS/DEE /KAR /2014 dated: 18.11.2014

4. Minutes of the ZLCCC meeting (Madurai) dated: 03.12,2014
CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and
Control of Pollution) Act, 1974, (Central'Act, 6 of 1974) as amended (hereinafter to as “The
i Act”) and the rules and orders made there under to

The Proprietor, :
M/s Sri Rathinagiriswarar Blue Metals,
S.F. No. 2/1, SIVAYAM North Village,
KRISHNARAYAPURAM Taluk, '

Karur District

' Authorising the occupier to make discharge of sewage.

: This is subject to the provisions of the Act, the rules and the orders made there under and the
: terms and conditions incorporated under the Special and General conditions stipulated in the
; Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for a period ending with the 31.03.2015

(Thirty First March Two Thousand Fifteen) ﬁ?ﬁ
Ry

District Environmerital Engineer
: Tamil Nadu Pollution Control Board
Karur

3 Nt
To pAL T

| The Proprietor, 5
i M/s Sri Rathinagiriswarar Blue Metals,
{'S.F No, 2/1, Sivayam North Village,

Ui .. Krishnarayapuram Taluk, Karur District,

: 'E'Copvto Vo : & et i
-+ 1. The Commissioner, KRISHNARAYAPURAM Panchayat Union.. KRISHNARAYABUIRAM.
i Taluk, Karur District’ S b ¥ s’ KRISHNARA%PURAM_ st
i 2. Copy submitted to the Member Secreta . Tamil Nadu Pollutior G
- i favour of kind information, - .. i i 2844 Follution Control B?‘f‘_“_"f Chennai for. .
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TAMILNADU POLLUTION CONTROL BOARD

This consent to operate is valid for operating the facility fgr the manufacture of produttj:ts
(Col. 2) at the rate (Col. 3) mentioned below. Any change in the products ar_!d its quantity
has to be brought to the notice of the Board and fresh consent has to be obtained.

Sl.  Description Quantity Unit
No.

a Main Products manufactured:

2 5 Blue Metal Jelly and chips of various sizes 3400 T/Month

1%, %", B &%
b By/Intermediate products manufactured: Nil

This consent to operate is valid for operating the facility with the below mentioned
permitted outlets for the discharge of sewage/trade effluent. Any change in the outlets and
the quantity has to be brought to the notice of the Board and fresh consent has to be
obtained.

EFFLUENT OUTLET : DESCRIPTION OF | MAXIMUM POINT OF
TYPE NUMBER OUTLET DAILY DISPOSAL
DISCHARGE
(IN KLD)
Sewage 1 Sewage 1 0.4 On Industry's Own
Land

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid
down hereunder.

SI.No | PARAMETERS UNIT TOLERANCE LIMITS - OUTLETS - Nos
Sewage | Trade Effluent ;
[ 1. }pH - 5.5-9 —- | - =
Temperature °C - — | - i
3 Particle size of - - R e =
Suspended solids
4 Total Suspended | mg/l 30 -1 - -
| Solids
' 5 | Total Dissolved mg/| - - | -- =
: solids (inorganic)
6 Oil & Grease mg/I - U =
7 Biochemical mg/l 20 S =
Oxygen Demand
- (3 days at 27°C)
zrsh Chemical Oxygen | mg/l B - | - -
; Demand ,
e Chloride (as CI) | mg/l - e, =
10 Sulphates (as mag/! - PUSOLY EEe =
| S0a)
' 11 | Total Residual mg/l - - | - =
f Chlorine
, 12 | Ammonical mg/l - S e
| Nitrogen (as N) :
" 13 | Total Kjeldahl mg/I - S )
Nitrogen (as N)
14 Free Ammonia mg/l - w | - e
POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

mmmnmmmwmmmm
*;a"ﬁﬁj’%m,mmmmmmm. Floor mastings shail be acmies
mtommemmmmmwmmummﬁmﬁmmﬁ

- storm drains or open areas.
o occupier shall ensure that there shall not be 2ny diversion ar by-pass of rade sFuent

' on land or into any water sources.

'ﬁmmdmzmmmm«wmmﬁaﬁm‘i

Esnucwrsmracﬂiﬁswﬂmundataﬁngofmmrkhwmaimmami
éGuvemmelﬂPorornboke!ands. g

Emssuanmdmsmsatdosmmawm@&naﬁwmm
Epﬂ:q;:ertyo::ramro.=:xclu-_;n|repmnleg&s nordoes:tmuea-wmytowﬂatawwa‘hw-

immmmwwmdmﬂ@tmmmwdm
State laws or regulation. ?r

:13.

ﬂmmprashaﬂfmﬁrmﬁkeepﬂneﬂoadmfmmedafanym#wﬁr&madw
event of any poisonous, noxious or pelluting maljtrerorem@cmsaﬂ:tscemgcEscraiam_:ta-:Exrnu:.ag
stream or well or air as a result of such discharge, water or air is being poliut=d. :

14,

I due to any technological improvements or otherwise the Board is of opinicn that af or :
any of the conditions referred to above requires variation (‘mmeder@esfw
treatment system, either in whole or in part) the Board shall, aﬁergiwi:gﬁeappﬁatmé
opportunity of being heard, vawallwanyofmwmw&mmmnmappﬁcat

shall be bound to comply with the conditions as so varied.

15,

in case there is any change in the constitution of the management, ﬂleoouq:eroftrenew
management shall file fresh application under Water (Prevention and Control of Poliution) |
Act, 1974, as amended in Form-II alongwith refevant documents of change of magement
immediately and get the necessary amendment with renewal of consent order. :

16,

In case there is any change in the name of the company alone, the occupier shall inform
the same with relevant documents immediately and get the necessary amendments for the :
change of name from the Board. :

The occupier shall display this consent order granted to him in a prominent place for |

perusal of the inspecting Officers of this Board.

. District Environ tal Engineer
- Tamil Nadu Pollution Control Board
Karur

1\
| B
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Annexure | X 92

Category of the Industry :

Lifestyle for
Environment

ORANG
E

RUAF
‘l‘}pﬁ LiFE

CONSENT ORDER NO. 2305250658554 DATED: 28/04/2023.

PROCEEDINGS NO.F.0116KAR/OSDEE/TNPCB/KAR/A/2023 DATED: 28/04/2023

SUB: Tamil Nadu Pollution Control Board —-CONSENT TO OPERATE -DIRECT -M/s. SRI
RATHINAGIRISWARAR BLUE METALS, S.F.No. 2/1, SIVAY AM villageKrishnarayapuram
Taluk and Karur District - Consent for operation of the plant and discharge of emissions under
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central
Act 14 of 1981) —Issued- Reg.

Ref: 1. CTO Proc.No.F.KAR/1125/RS/DEE/TNPCB/KAR/W& A/2014 Dated: 09.12.2014.
2. Latest RCO Proc. No.F.0116KAR/OS/'DEE/TNPCB/KAR/W/2019 DATED: 08/03/2019.
3. The unit’s application No. 50658554. for CTO-Direct (Amendment) dated 14.02.2023.
4. IR.No : F.0116KAR/OSYAE/KAR/2023 dated 28/04/2023.

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Proprietor,
M/s. SRI RATHINAGIRISWARAR BLUE METALS
S.FNo.2/1,
SIVAYAM Village,
Krishnarayapuram Taluk,
Karur District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT isvalid for the period ending March 31, 2025

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR

To

The Proprietor,

M/s.SRI RATHINAGIRISWARAR BLUE METALS,

SF No.2/1, SIVAYAM NORTH VILLAGE, KRISHNARAYAPURAM TALUK, KARUR DISTRICT,
Pin: 639120
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Copy to:

1.The Commissioner, KRISHNARAY APURAM -Panchayat Union, Krishnarayapuram Taluk, Karur District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. The District Environmental Engineer, Tamil Nadu Pollution Control Board, KARUR for favour of kind information.

4. File
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3(a).

3.(b)

SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.
Product Details
1. | Blue Metal Jelly and chips of Various Sizes 3400 TIM
ranging from 1 1/2", 3/4", 1/2" & 1/4"

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

Point sour ce emission with stack :

Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures [from Ground [in Nm3/hr
Levelinm
1 Primary Crusher-1 No Water Sprinklers | O
with Enclosures
2 Cone Crusher -1 No Water Sprinklers 0
with Enclosures
3 Vibrating Screen Water Sprinklers | O
with Metal Sheet
Covered Shed
4 Powder conveyor drop Metal Sheet Cover | O
point
5 DG Set-320 KVA Acoustic 3.0
enclosures with
stack
I Fugitive/Noise emission :
Sl Fugitiveor Noise Emission | Type of emission Control
No. |sources measur es
1. | All Vehicle Movement & Fugitive Water
Crusher Area Sprinklers
2. DG Set-320 KVA Noise Acoustic
Enclosures

The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :

S.

Par ameter Unit

Tolerance limits

Stacks

Annexure enclosed if applicable.

The Ambient Air in theindustrial plant area shall not contain constituents in excess of the tolerance

limits

prescribed below.
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Sl. | Pollutant TimeWeighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
1. Sulphur Dioxide |Annual microgram/m3 50 20
(SO2) 24 hours microgram/m3 80 80
2. Nitrogen Dioxide |Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(SizeLessthan |24 hours microgram/m3 100 100
10 micro M) or
PM10
4. Particulate Matter | Annual microgram/m3 40 40
(SizeLessthan |24 hours microgram/m3 60 60
2.5 microM ) or
PM2.5
5. Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
Sl. | Pollutant TimeWeighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7. Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. Ammonia (NH3) |Annual microgram/m3 100 100
24 hours microgram/m3 400 400
0. Benzene (C6H6) |Annual microgram/m3 5 5
10. |Benzo(O) Pyrene | Annual nanogram/m3 01 01
BaP
—particulate phase
only
11. |Arsenic (As) Annual nanogram/m3 06 06
12. |Nickel (Ni) Annua nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limitsin L.eq.-dB(A)

Day Time

Night Time

ResidentialArea

55

45

4.  All units of the Air pollution control measures shall be operated efficiently and continuously so as to

achieve the standards prescribed in SI. No.3 above.

5.  Theoccupier shall not change or alter quality or quantity or the rate of emission or replace or ater the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

6. Theoccupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

7. Theoccupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in ayear/periodically for the parameters

as prescribed.
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Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in SI.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

Additional Conditions:

1. The unit shall operate and maintain the Air Pollution Control measures continuously and effectively
so that the emission shall meet the NAAQ/Emission standards prescribed by the Board.

2. The unit shall operate and maintain the water sprinkler arrangements continuously and effectively to
suppress the dust emission arising from the unit.
3. The unit shall comply with ANL standards prescribed by the Board.
4. Operation of the unit shall not invite any public complaints.

5. The unit shall continue to provide and develop adequate depth of green belt around the periphery.

6. The unit shall adhere to the B.P.Ms.No.4 dated 02.07.2004.

7. The unit shall ensure that, “In case of revision of consent fee by the Government, the unit shall remit
the difference in amount within one month from the date of notification. Failing to remit the consent
fee, this consent order will be withdrawn without any notice and further action will be initiated against
the units as per law”.

8. The unit shall not increase the production without prior consent of the TNPC Board.

9. The unit shall comply with the orders of the Hon’ble NGT (SZ), Chennai in O.A.No0.148 of 2022
filed by Tmt.Sushmita.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR
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10.

11.

12.

13.

14.

15.

16.

17.

18.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will aso be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samplesin and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary al or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-1 alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.
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19.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR
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Category of the Industry :

ORANG
E

Lifestyle for
Environment

RUAF
‘l‘}pﬁ LiFE

CONSENT ORDER NO. 2305150658554 DATED: 28/04/2023.

PROCEEDINGS NO.F.0116KAR/OSDEE/TNPCB/KAR/W/2023 DATED: 28/04/2023

SUB: Tamil Nadu Pollution Control Board —-CONSENT TO OPERATE — DIRECT -M/s. SRI
RATHINAGIRISWARAR BLUE METALS, S.F.No. 2/1, SIVAY AM villageKrishnarayapuram
Taluk and Karur District - Consent for the operation of the plant and discharge of sewage and/or
trade effluent under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

Ref: 1. CTO Proc.No.F.KAR/1125/RS/DEE/TNPCB/KAR/W& A/2014 Dated: 09.12.2014.
2. Latest RCO Proc. No.F.0116KAR/OS/'DEE/TNPCB/KAR/W/2019 DATED: 08/03/2019.
3. The unit’s application No. 50658554. for CTO-Direct (Amendment) dated 14.02.2023.
4. IR.No : F.0116KAR/OSYAE/KAR/2023 dated 28/04/2023.

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “ The Act”) and the rules and orders made there under to

The Proprietor,
M/s. SRI RATHINAGIRISWARAR BLUE METALS
S.FNo.2/1,
SIVAYAM Village,
Krishnarayapuram Taluk,
Karur District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT isvalid for the period ending March 31, 2025

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR

To

The Proprietor,

M/s.SRI RATHINAGIRISWARAR BLUE METALS,

SF No.2/1, SIVAYAM NORTH VILLAGE, KRISHNARAYAPURAM TALUK, KARUR DISTRICT,
Pin: 639120
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Copy to:

1.The Commissioner, KRISHNARAY APURAM -Panchayat Union, Krishnarayapuram Taluk, Karur District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. The District Environmental Engineer, Tamil Nadu Pollution Control Board, KARUR for favour of kind information.

4. File
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SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.

Product Details

1. | Blue Metal Jelly and chips of Various Sizes 3400 TIM
ranging from 1 1/2", 3/4", 1/2" & 1/4"

This consent to operateis valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity hasto be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD

Effluent Type: Sewage

1. Sewage 0.4 On Industrys own land
Effluent Type: Trade Effluent
1. No Trade effluent 0.0 Not applicable

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder.




4.
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S. Parameters Unit TOLERANCE LIMITS- OUTLETS-Nos
No. Sewage Trade Effluent
1 0

1. |pH 3.5 to 55t09

2. |Temperature oC - -

3. |Particlesizeof Suspended |- - -

solids

4. |Total Suspended Solids mg/l 30 200

5. |Tota Dissolved solids mg/I - 2100

(inorganic)
6. |Oil & Grease mg/I - 10
7. |Biochemical Oxygen mg/I 20 100
Demand (3 days at 270C)

8. |Chemical Oxygen Demand |mg/l - -

9. |Chloride (asCl) mg/| - 600
10. |Sulphates (as SO4) mg/| - 1000
11. |Total Residua Chlorine mg/| - -

12. |Ammonical Nitrogen (asN) [mg/l - 50

13. 'II\'I(;taI Kjeldahl Nitrogen (as |mg/l - -

14. |Free Ammonia(as NH3) mg/| - -

15. |Arsenic (asAs) mg/| - 0.2

16. |Mercury (asHg) mg/I - 0.01

17. |Lead (asPb) mg/I - 1

18. |Cadmium(as Cd) mg/| - 1

19. |Hexavalent Chromium (as |[mg/l - 1
Cr+6)

20. |Total Chromium (as Cr) mg/| - 2

21. |Copper (asCu) mg/| - 3

22. |Zinc (asZn) mg/I - 15

23. |Selenium (as Se) mg/I - 0.05

24. |Nickel (as Ni) mg/I - 3

25. |Boron (as B) mg/I - 2

26. |Percent Sodium % - 60

27. |Residual Sodium Carbonate |mg/I - 5

28. |Cyanide (as CN) mg/I - 0.2

29. |Fluoride (asF) mg/| - 2

30. |Dissolved Phosphates(as P) |mg/I - -

31. |Sulphide (as ) mg/| - 2

32. |Pesticides mg/| -

33. [Phenolic Compounds (as mg/| - 5
C6H50H)

34. |Radioactive materials a) micro - 10-8
Alpha emitters curie/ml

35. |Radioactive materias b). micro - 10-6
Beta emitters curie/ml

36. |Feca Coliform MPN/100ml |- -

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in SI No.3 above or to achieve the zero liquid

discharge of effluent as applicable.




10.

11.

12.
13.

14.

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of hon compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
aslaid under.

1). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time.

1) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

lii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

Additional Conditions:
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1. The unit shall treat and dispose the sewage through septic tank and soak pit arrangements.

2. The unit shall ensure that no trade effluent shall be generated at any stage of its manufacturing
process.
3. The unit shall operate the water sprinkler arrangements continuously and effectively to suppress the
dust emission arising from the unit.
4. The unit shall install 1 No of 200HP cone crusher and remove the existing secondary jaw crusher as
mentioned in the consent.

5. The unit shall not involve in the activity of M sand manufacturing process without obtaining consent
of the Board.
6. Operation of the unit shall not invite any public complaints.
7. The unit shall ensure that, “In case of revision of consent fee by the Government, the unit shall remit
the difference in amount within one month from the date of notification. Failing to remit the consent
fee, this consent order will be withdrawn without any notice and further action will be initiated against
the units as per law”.
8. The unit shall not increase the production without prior consent of the TNPC Board.
9. The unit shall adhere to the B.P.Ms.No.4 dated 02.07.2004.

10. The unit shall comply with the orders of the Hon’ble NGT (SZ), Chennai in O.A.N0.148 of 2022
filed by Tmt.Sushmita.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR




10.

11.

12.
13.

14.

15.

16.

17.

18.

19.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-1 on
or before 5th of every month.

b) Y early return on Hazardous wastes generated and accumul ated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

c) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

I applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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20.

21.

22.

23.

24,

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary al or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-11 alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company aone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
KARUR
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Lnasiai e Chennal-lsa
Phone Na.044-24359073
bax No 044-24359975

TERMSOFREFERENCEQoR] piii '

To -
“" > Tvl. Navamani Mines Private L:mltcd s
ot Thiru. P. Mani, 5
' Managing Director
No.5/898, Alagu Nagar
Trichy road
Namakkal District - 637 00|
‘Sir / Madam,
Sub: SEIAA, Tamil Nadu =/ Terms of Reference (ToR) for the Proposed Rough stone and 5
Gravel quarry lcase over an extent of 2.80, SHa in S.F.No: 15/1 & 15/2 at Swayam-_' i
(North) Village, Knshnamyapumm Taluk, Karur District, Tamil Nadu by
M/s. Navamani Mines anatc ‘Limited under project category — “BI1” and Schedyle
S.No. I(a) — ToR issued along with Public Hearing- preparation of EIA report —'.I'
Regarding. ' |

Ref: 1. Online proposal No. SIA/TN/MIN/38701/2019 Dated: 05 07.2019
2. Your application submitted for Terms of Reference dated: 01 08.2019
3. Minutes of the 166" SEAC Meeting held on 30 07.2020
4 Minutes of the 397" SEIAA Meeting held on 21, 092020 '
Kmdly refer to your proposal submmed to the State Level Impact AssessmentAuthontyibr ;
- Terms.of Reference. R e v e e D

MEMBER SECRETARY
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The proponent, M/s. Navamani Mines p
01,08.2019, in Form

rivate Limited has submitted application for ToR on

extent of 2,80.5Ha in S.F No: ISI l & 15/2 at ‘"swayam (North) Vl]lagg‘ Krlsbnarayaputam ‘i’aiuk,
Karur District, 'T‘nmil Nady, ol _ s .

prcscntanon given by the project proponent and document l‘umlshcd by the pro_;ect proponcnt. the
SEAC has recommended the proposal for the grant of Terms of Rcfcrencc (Tt oR ) to SEIAA with
Public Hearing, subject t the fol lowing specific conditions in addition to the pomts mentioned in the

standard Terms of Reference for conducting Environment lmpact Assessment smdy for non-cnal

mining projects and information 1o be included i in EIA/EMP report issued by the MoEF&CC.

1. The proponent shall furnish the contour map of the water table detailing the number. ok‘ wells
located around the site and impacis on the wells due to mining activity. 7

2, The proponent shall conduct the hydro-gcological study to’evaluate the impact of pmposcd
mining activity on the groundwater table, agriculture aclivity, and water bodies such as
rivers, tanks, canals, ponds etc. located nearby by the proposed mining area.

3. The proponent shall furnish the duﬂlls on number ol‘groundwaler pumping wells, open wells
within the radius of 1 km aiongwith the water levels in’both monsoon and non-monsoon

seasons, The Jproponent would also collecr. the data of water table level in this area durmg :

both monsoon and non-monsoon seasons Trdm lhc PWD /TWAD.

4, The Proponent shall conduct the Cumulauve lmpact study on r.he Agncullura[ area due to -

Mining, Crushers and other activities around the site area i

5. 'The details of surrounding wcil and the cumulatwc lmpact an thu ground water shall be part
of EIA study. Gen it e

6. The Socio-economic nnpact assessment due fo thc pmject needs to be carned out wnthm
10km of the buffer zone from the mines, e R

7. A detailed report on the green belt dew.lopment alrcady undertaken is fo be ﬁ:m:shed They
also need to submit the proposal for green belt activities: for the: proposed mme(s)

& Proposal for CER activities should be furrushed takmg mto consnderauon thc reqmrement of :

-l, Pre~Feasibility report for the Rough stone and Grave) quarry lease over an

L

Tl)u pré’pnsal 'wwf pmm{«m :ﬁe r;ss’”amc Mcmmg’ held fm 30 07 zozo Bascdr on lhc 7

the local habltan,ts available within the buﬂ'er zone as pcr Ofﬁcc Memorandum of MoEF & $

CC dated 01,05 2018,

Page 2 of 13
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-9, A detailed Mine-closure plan for the proposed project shall be submitted.
10. A detail report on the :safety and health aspects of the workers and for the surrounding

habitants during operation of mining for drilling and blasting shall be submitted.

1. The recommendation for the issue of Terms of Reference is subject to the outcome of the

Hon’ble NGT, Principal Bench, New Delhi in O.A No.186 of 2016 (M.A No.350:2016) 2nd
O-A. N0.200/2016 and-0.A:No.580/2016 (M.ANo.I 182/2016) and O.A.Nc.102/2017 and
0.A.No0.404/2016: (M.A.Nm 75872016, M.AN0.9202016, M.ANo.112272016.

M.AN0.12/2017 & M.A. No. 843120]7) and 0.A.N0.405/2016 and O.A.Nc.520 of 2016
- (M.A.No. 981 /2016, MA.NO 9821‘2016&MA NU.BMQUI?)

12. Detalls of the hthology of the mmmg lease area shall be ﬁmushed
13. A study shall be c:unducted on the numbcr of ttees (name of the- species. age) present in the

mlmng 1ease applled area and how, it w:ﬂ bemanaged during mining activity.

14. The proponent shall fum:sh the followmg defails along with the EIA Report from AD/DD -
i mmes of conccm stmct to ensure no vnolanon ﬁlc Ais:appraised under. normal cases.

a) What was the period of thc “operation-and-stoppage of the earlier mines with last
work peﬁmt 1ssued by the AD /DD mmes"

; b) Quantrty of‘ mmerals mined:o

s c} Detall of approved debt]i

The proposal was placed hefare the 397"‘ SE]AA Meetmg heid on 21 09.2020 After detmled :

discussion the Authonty declded to grant Terms of‘ Referencc alnnnr wrth Pubhc Heanng for the
preparation of EIA Reporl w:th addlﬁonal ToR as recommended by SEAC snd sub_lectto general
conditions in addition tothe followmg conditions;.

; Detalls of study on soc;al 1mpact, includmg lwehhood of local people

2 A specifi ic study shouid mcludc lrnpact on ﬂcra & fauna, dnsturbance to mlgratory pattem of ;

animals. :

MEMBER sncnnmnv s
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. Reserve Fun'ds‘sh'ould-be earlrinrk'etl for proper closure plnln

. A detailed plan. on; plasuc waste managemcnt shall be furnished. Further, the proponcnl

should smctiy comply wnh g

nmil Nadu. Governmenl Order (Ms) No.84 Environment and
forests!(EC.2) Dcpartmeht datcd:-'-i‘S 06. "GIS regardm;:, bnn on-one time- use and throw away

plastics irrespectm. ofthmkness wnlh 'eﬂect l‘mm OI 01 2019 under. Envn‘onmem (Protection)
Act, 1986, In this’ connectlon. the: prmect pr:}ponent has to fummh the actmn plan.

. A detailed posl—COVID _Ihealth managexheut"-‘"l: k'rs__as, per ICMR and MHA

whether mining: corrtorms to thc iand use pollcy of 111;: :Sta_ and' dlversxon fowmnmg should
have approval from State land use bnard or the concerued authomy '

It should be ¢learly’ statcd whethu‘ Ihe pmponcnt C‘ompany hm. a weII htd down: Environment
Policy approved by i s Board of Directors? If s0. it may bc sp«,it out in rhe EIA Report with-
description of Ihc pruscribed opl.ratml, procussfprocedurcs to brmg into focus any

SECRETARY
SEIAA-TN




o inrriingcment{déy-,ia,ﬁpjﬁ? “violati

hierarchical system o|

8) Issues relatmg to Mine Safely, mcludmg_\ ubsndcn €8
slope study in case of‘ open cast mimng. blas __g s.

9)

10) :_.

' ecologlcal fentures should be mdicaled L.hndmse plan of the m‘_
prepared to encompass preopemncmal operationial and. post operatmna
j _'lmpact, nf' any‘ of change nf Iand;usa,should be given. '

‘Page 5 of 13
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P 15)
16)

17)

18)

19)

20)

21)

* Page6of13

i

The vegetation in the RF / PF areas in the study area, with necessary details. should be given. -
A study shall be got done to ascertain the impact of the Mining Project on wildlife of the study
arca and details furnished. Impact of the project on the wildlife in the surrounding and any
other protected area and accordingly, detailed mitigative measures required, should be worked
out with cost implications and submitted.

Location of National Parks, Sanctuaries, Biosphere Reserves, Wildlife Corridors, Ramsar site
Tiger/ Elephant Reserves/(existing as well as proposed). if any, within 10 km of the mine lease
should be clearly indicated, suppcrled by a location map duly authenticated by Chief Wildlife
Warden. Necessary clearance, as may be applicable to such projects due to proximity of the
ecologically sensitive areas as mentioned above. should be obtained from the Standing
Committee of National Board of Wildlife and icopy. furmshcd

A detailed biological study of the study arca’ {corc zone and buffer zone (10 km radius of the
periphery of the mine lease)] shall be camed out. Details of flora and fauna. endangered.
endemic and RET Specscs duly aulhcnhcated, separately for core and buffer zone should be
furnished based on such primary fi eld survcy, Giearly mdlcatmg the Schedule of the fauna
present. In case of any scheduled-I fauna found in the study area, the necessary plan along
with budgetary provisions for ihclr,consarvatwn shouid be prcparcd in consultation with State
Forest and Wildlife Depanmenl-‘_{_ﬁ_ d dcla:is ﬁ:mrshed Necessary allocatton of funds for
implementing the same should be made as part of the project cost.

Proximity 1o Areas declared as 'Crll:caily Pcllutcd' or the Project areas likely to come under
the 'Aravali Rangc A{attracting court rcsmctzoris for mining operations), should

also be indicated and where so required, clearance certifications from the prescribed
Authorities, such as the SPCB or State Mining Department should be secured and furnished to
the effect that the proposed minin:g.'activities_-cuuld be considered.

Similarly, for Coastal Projects, a CRZ map duly authenticated by one of the authorized
agencies demarcating LTL, HTL, CRZ area, location of the mine lease with respect to CRZ,
coastal features such as mangroves, if any, should be furnished. (Note: The Mining Projects
falling under CRZ would also need to obtain approval of the concerned Coastal Zone
Management Authority). ' ‘

R&R Plan/compensation details for the Project Affected People (PAP) should be furnished.
While preparing the R&R Plan, the relevant State/National Rehabilitation & Resettlement

ME R SECRETARY
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Policy should be kept m wew In respect of SCs /STs and other weaker sccnons of the soc:el)'__
inthe study. area, o need based sample survey, family-wise, should :
be undenaken 10. assqss the:r ‘Tequirements, and action programmes prepared and submmed ;
accordingly, integrating the sectoral programmes of line dcpartments of the State Govemmenl -
,,)u manbg c!carly\bmught' ouﬁ’whgtbm-‘ thunl!age(s) IOcateﬂ""""thg mine. lease area w;!l bef S
pacy shuﬁed or not Thc 1ssue5 relatmg o shumng of wllage{s) l.ncludmg thetr R&R and socio-
economic aspects should be discussed in the Repor'r
22) One season (non-monsoon) [i.c. March-May (Summer Scason); October~December (post _
monsoon season) ; December-February (winter season)]primary baselme data on ambient air
quality as per CPCB Notification of 2009, water quality, noise level, soil and flora and fauna
shall be collected and the AAQ and-other. data so compiled presented date-wise in the EIA and
EMP Report. -Site-specific meteorﬁ_lqgiéal' data _shcjuld also be collected. The location of the
monitoring stations should be such as to represent whole of the study area and justified
keeping in view the pre-dominant downwind direction and location of sensitive receptors.
There should be at least one monitoring station within 500 m of the mine lease in the pre-

dominant downwind direction. The mineralogical composition of PM10, particularly for free
silica, should be given.

2
oy
—

Air quality modeling should be cétried out for prediction of impact of the project on the air
quality of the area. It should also take into account the impact of movement of Vehicles for
transportation of mineral. The details of the model used and input parameters used for
modeling should be provided. The air quality contours may be shown on a location map
clearly indicating the location of the site, location of sensitive receptors, if any, and the
habitation. The wind roses showing pre-dominant wind direction may also be indicated on the
map. = ]
24) The water requirement for the Project, its availability and source should be furnished. A

detailed water balance should also be provided. Fresh water reqnirer_i_wqi for tl-__:e: Pro_i?ct:s'hi:aul__d

be indicated. ' e e ;
25) Necessary clearance from the Competent Authority for drawl of mqulsne qnaumy oi‘ water for ]

the ijec’( should be provided. i S : _
26) Descnptmn of water consewanon measures pmposcd to be adopted in the Pl‘D_jth should be .
given. Detmis of ramwater harvesnng propmed in 1.he Pro_;ect, 1fany,shoul_’f ' !

Page 7 of 13
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P20

30)

31)

32)

33)

34)

Page80f13

Impact of the Project on'the water quality, both surface and groundwater, should be assessed: 2

and necessary safeguard measures, if any required, should be provided. |
Based on actual monlitored daty, it may clearly be shown whether working will intersect
groundwater. Necessary data and ducumcntation in:this rt,gard may be provided. In case the
working will interscet groundwater table, a detailed. Hydro ‘Geological Study should be
undertaken and Report furnished. The Report inter-alia, shall include details of the aquifers

present and impact of mining actwnt:cs on these uquers Necessary permlsswn from Central
Ground Water Authority for working below ground water and f'm- pumpmg of ground water

should also be obtained and c.op)r furnighed.. : T

Details of any stream,. scasonal or othen«'lse, passmg thmugh the Iease area and modif’ cation /
diversion proposed, if any, and the impact of lhe same on the hydrology should be brought out.

Information:on site elevatlon, workmg depth groundwalc ablc ele. Shauld be prmnded bath_ s
in AMSL and bgl. A qchematlc dxagr' ma;

A time bound Progrcsswe Grcen )

50 l&_prewdedif‘or the same.

: t;Plan shall be’ prepared in a- tabular form
(indicating the lmear and quanmatl

pIant spccles and time frame) and submmed
keeping in mind, the same will hay 1

od p front on commencemem of the Projec:

piantahon already dcmc shnu]d

_eg_i_cs_'-tsgle_t_:ted for green belt should have
greater ecological val_ue_ a_nd;

tyl"\'}:alué to the local population with.
ecics w_hic'h: arc tolerant to pollution.
to the Project should be indicated. Projected

N Rr_ ect in the prescni road network (including those
outside the Project area) should be worked out, mdlcatmg whmher it is capable of handlmg the

incremental load. Arrangement for 1mproving. the ‘Infrastructure, it contemplated (including
action to be taken by oth’e’r-agehpic's such as State Government) should be covered. Project

Proponent shall conduct Impact of Trmmportatim st,uﬁy as per Indian Road Congress
Guidelines.

emphasis on local and"nalivc-'SpemeS:
Impact on local transport infrastruc
increase in truck traffic as a result of -t'.

Details of the onsite shelter and facilities to be provided to the mine workers should be
included in the EIA Repor. ' '

Conceptual post mining land use and Raclamataon and Reatoratuon ot mmed out arcas (with

SEIAA-TN
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plans and with adequ'ate n'um ber o Fsections) should be given in the E1A report.
Occupational Health. impacts ofithe Project should be anticipated and the proposed preventive
measures spelt: out in: detail Delails of pre-placement medical exammanon and periodical

medical examination schedules shoulcl be, mcorporated in ‘the EMP. The project specific

DCL.LI])a‘llUt‘lai health. mmganon measmcs w:th required fac:htles proposed in the mining area
may be detailed ;

36)

Public’ health unpllcanons uf the Prq;ect and :eiatud act:vnttes t'or the populatlon in the i 1mpact

zone should be systematucally cvaluated and the pr0posed remedral measures should be

detailed along Wlth budgctmy allocations.
37)

Measures of socnoﬂecunomxc sngmfi,oance and mﬂuence 10 thc Iocal commumty proposad o be

38)

39)
40)
413

42)

43). Benefits of the. Projr:ct If the'PrOJect is: unpiemented should ' éﬁélfféht. The benefits of the

employment potential, etc.
Besides the above, the below menﬁoned gencral pomts are also to l:-e followed -
a)  Executive Summary of the EIAII:MP Rr.port :

Project shall clearly mdlcate enwronm"' ital, somal, econdmic,
44)

by All documents to be properly rcferenced wnth mdcx and ccmtmuous page numbering.
¢)  Where data are prcsented in the Report especlally in Tables, the- penod m which the data
were collected and the sources should be mchcnted !
MEMBER SECRETARY
- /y SEIAA-TN
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d) Prmem Proponent ehall encloxe all tht. analysis!h.stmg reports of water, air; soﬂ, nomc e
“ete. using: the MQEF&CCfNﬁBL accredited Iaborator:es. All the original analyquc.ftaqlmg'
reports should be: avmlable dunng appmnsai oi the. P1 cucct. !

¢)  Where the documents plovlded arc ina Iungunge nther than Enghsh, an l-,nglish
translanon should be. pmvuded ; '

) The Quest;onnairc. for: enwrcnmental appra i al o
the Mlmstry shall aho be ﬁl!ed and submxtted

i 'i:ﬁgig'ﬁrc:ﬁ;j'&;;s--asfdc._viscd ca’rlfér by

g)

_'-h) .:_

\\’ith reasons: for sunh chang .
have to be altcrcd Post Publi

1. Prnject name and location (Vlllage Dtstrlct. State. Indusmal Esmte (Jf nppllcable)

solid and hazardous wastes_ b ik i i

MEMBER SLCRE’I‘ARY
: quA-TN
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; Measures for: mltlgating thei lmpnct ofi the environment and mode of dischargc or dlsposal
4, Capital cost ofthe pchcl, estimated ume of compleu oh..

. The proponent shali f'urmsh;the conlour map of the waler tahle demlimg the number of wells
located around: the: sm:'and

-lmpacls on the wells dueto mmmg actt\nty
i 6. A detailed study of the hthology ofthe mmmg lem.se area shall be f'urmshcd
. Details of vnllage map, “A” reglsl.er and FMB sketch shall'be f’umxshed

L iy

16. im‘pacrf'-'o'f-"f 1 erosi

assumed

this information'may. notlm necessary)

18. Baseline environmental data an' quallty, surface and groun__ __.'water qnahty, sml charactcnsnc.'

flora and fauna, soclo-econmmc condmon ofthe ncarby populatxon

19. Identification of hazards m handhng. proccssmg and storage of haza:dous matenal and safety
system provtded to mmgatc the risk.

20. Likely impact ot’the project on: ﬂlr. water, land, ﬂora—fauna and nearhy populatmn

. Pagellofy

. Detailed mmmg ciosure plan for the propes .' ' project approved by thc Geology of Mmmg_ o 17

 restoration‘of -

other mdustrias, f‘orest = eco-sensntwc zones acccss;blllty, (note-\- *-i-ii case _of .1__n_dusmal estate

R SECRETARY
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25. Post project monitoring plan
= 46. The project proponent shall carry oy

detailed hydro geological study through
intuitions/NABET Accredited agencies.

27. A detailed report on the green belt deveiopment already undertaken is to be furnished and also
submit the proposal for green belt activities,

28. The proponent shall propose the suitable control measure to control the fugitive emissions
during the operations of the mines,

29. A specific study should include impad on flora & fauna, disturbance to migratory pattern of
animals,

30. Reserve funds should be carmarked for proper closure plan.

31. A detailed plan on plastic wasic management shall be furnished. Further., the proponent should
strictly comply with, Tamil Nadu Government Order (Ms) No.84 Environment and forests
(EC.2) Department dated 25.06.2018 regarding ban on one time use and throw away plastics
irrespective of thickness with effect from 01.01.2019 under Environment (Protection) Act,
1986. In this connection, the project proponent has to fumish the action plan.

a. A note confirming compliance of the TOR, with cross referencing of the relevant sections /
pages of the EIA report should be provided.

b. All documents may be properly referenced with index. page numbers and continuous page
numbering.

¢. Where data are presented in the report especially in tables. the period in which the data were
collected and the sources should be indicated.

d.  While preparing the ELA report, the instructions for the proponents and instructions for the

consultants issued by MoEF & CC vide O.M. No. J-11013/4172006-1A.11 (1) dated 4th

August, 2009, which are available on the website of this Ministry should also be followed.

Mm{mﬂmv
/g/ SEIAA-TN
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No.148 of 2022 (S2)

IN THE MATTER OF:

Dr. Sushmitha

No.C-302,

Radiance Mandarin Apartment,

Thoraipakkam,

Chennai - 600 096.

Email: sushmitharajaguru1984@gmail.com

Ph: 9442588813 Applicant

- Vs. -

1) The Member Secretary,
State Environment Impact Assessment
Authority,
Panagal Maligai
Saidapet, Chennai.
Email: cmantnseiaa@yahoo.com
Ph:+044-24359973

2) The District Collector,
Collectorate,
Karur District, TamilNadu,
Email-clirkar@nic.in
: Ph-04324-257511
3)  The Member Secretary,
" The Tamil Nadu Pollution Control Board,
Mount Salai, Guindy, Chennai - 600 032.
 Email: tnpcb-chn@gov.in
e _-_'Ph,:OM-..-22353134-139-
- 4 Commissioner,
~ - Industrial Estate,
Guindy,; Chennai - 600 032
nilgeomine@tn.nicin

1aTRICT COLLECTOR
D:IST icTeoLLs




S)

6)

7)

8)

9)

10)

The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
No. 26 Ramkrishmapuram West,

Karur-639 001.
Email-tnpcbkaru il.com
Phone:04324-230522.

The Deputy Director,

Geology and Mining Department,

Room No. 302, 3 Floor,
Collectorate, Karur - 639007
Phone:04324-255113.

The Executive Engineer,

Karur Distribution Circle,

Tamil Nadu Generation and Distribution
Corporation,

TNEB COMPLEX, 3, Kovai Road, Karur -
639002.

Email: tnk4431eel@tnebnet.org

Phone: 04324-248678.

M/s. Sri Rathnagiriswarar Blue Metals,
Rep.by its Proprietor Mr.M.Palaniayandi.
No.2/1, Shivayam North Village,
Ayyarmalai post, Karur - 639120.
Email:bdhpp6396p@gmail.com
Ph:Unknown. _

M/s. Navamani Mines Private Limited,
Rep.by its Managing Director P.Mani,
Door No.5/898, Azhagu Nagar,

Trichy Road, Namakkal - 631 007.
Email:manipalanisamy2666@gmail.com
Ph:Unknown

Mr. Palaniyandi,
S/o0.Mr.Mottaiyandi,

No.2/34, Ambalakarar Street,
Somarasampettai,

Srirangam Taluk,

Trichy District.

Email: bdhpp6396p@gmail.com
Ph: Unknown

DEPUTY b__mﬁc-‘r_og,-_ -
_ GEOLOGY AND MINING,
KARUR:' " 77
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COUNTER AFFIDAVIT FILED BY THE 2ND RESPONDENT.
I, Dr. T. Prabhushankar, 1.A.S., S/o. Thangaraj Gunalan, Hindu,

aged about 39, serving as Collector of Karur District and residing at
Collector’s residence, Karur do hereby solemnly and sincerely affirm

and state as follows

1) I am the 2 respondent herein and as such I am well
acquainted with the facts of the case with reference to the records

available in the office of the 6t respondent.

2) I firmly deny the averments made in the affidavit of the

applicant except those which are specifically admitted therein.

3) 1 respectfully submit that the ‘Facts in Brief’ part of the
_ affidavit of thef-.applicant clearly exhibit that the theme of that revolves
. around the part_neréhip made and dissolved between the applicant with
8t and 10th respondents.
4) The applicant entered pa‘-.t_"uiership in Sri Rathinagireswarar

-B_I'uc Mgtals on 14.12.20 18 and relieved as retired from partnership on

et Q4¢0520221311t contrary to that as per the lease agreement executed
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made with other partners, inctuding the applicant.
ignorance exhibited by the
by the 8® and 10%

5) 1 respectfully submit that the
amﬁ@thmmmdmmmm
respondents in respect of quarry leases operated, expired, applied and
pending for disposal of the 1% respondent are not sustainable before

law,

6) I also respectfully submit that, the Memorandum of application
of the applicant is having no grounds, as prescribed in Form I of the
National Green Tribunal Act 2010. But, instead of that the applicant
summarized the details about the 8%, 9% and 10® respondents,

according to her knowledge.

7) In the above circumstances, I respectfully submits the
following before the Hon'ble National Green Tribunal (SZ) Chennai,
whjchampwdselyassodatedmmﬂquﬂﬂflea&gamedm 10th
respondent, storage registration certificate granted to the 8% respondent

and quarry lease applications applied by 9t and 10t respondents.

 pageNo# RECTOR,
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8) 1 respectfully submit that, as per the proceedings of the
collector in R.c.N0.99/Mines/2012 dated 10.07.2014 a minor Mineral
quarry lease under the provision of rule 19(1) of the Tamilnadu Minor
Mineral Concession Rules 1959, to quarry and remove gravel and
roughstone, over an extent of 2.34.50 hectares in patta S.F;No.2/2 of
Sivayam (North)village, Krishnarayapuram taluk in karur district, had
been granted to the 10t respondent, for a period of 5(Five) years from

10.07.2014 to 09.07.2019, in favour of M.Palaniyandi (10th respondent).

9) I respectfully submit, that the 10th respondent, on expiry of the
- afore mentioned quarry lease preferred an application afresh again on
" 01.03.2019 over an extent of 2.34.50 hectares of patta land in

S.F.No.2/2 of Sivayam(North) village, Krishnarayapuram taluk in karur

district. The said application had been appropriately processeci as per

the procedures stipulated. Now it is pending for disposal of State Level
" Envifonment Impact Assessment Committee under SEIAA

-NO.TN;F;N0.734/SEAC/TOR/686/2020.

10) 1 also respectfully submit, ‘that the 10th respondent. as per the

delegated to the 6th respondent in

126
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Krishnarayapuram taluk in karur district on 22.08.2022. It is also

under process, at the level of mining plan under rule 41 of the

Tamilnadu Minor Mineral Concession Rules 1959.

11) I further respectfully submit that the 9t respondent have
preferred an application for the grant of a minor mineral quarry lease
under rule 19(1) of Tamilnadu Minor Mineral Concession Rules 1959, to
quarry and 'rcmove gravel and roughstone, over an extent of 2.80.5
hectares in patta S.F.Nos. 15/1 and 15/2 of Sivayam (North) Village,
Krishnarayapuram taluk in karur district on 26.04.2019. It had been
processed as per the procedures envisaged, and now it is pending for
disposal of State Level Appraisal Committee in SEIAA-

TN/F.No.6993/SEAC/TOR/761/2020.

12) I respectfully submit that the 8t respondent in the name of
the proprietor M.Palanyandi had been issued with a registration
certificate u'riﬂer. rule 5(3)(a) of the Tamilnadu, Prevention of Illegal
Mining, Transportation and Storage of Minerals and Mineral Dealers
Rules 2011, vide TN/KRR/10/269/2020/Crusher/038 date

_._21 102020 for a period of 5 (Five) years from 21.10. 2020 to

20 1&2025 for storing, processing, consuming rough stone boulders to

pmduce st_one_._J_elly, M-Sand, P-Sand and crusher dust over an extent of

. DEPUTY DIRECTORL
GEOLOGYAND MINING, = DISTRICT COLLECTOR
KARUR: 7 KARUR
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2.60.0 hectares

Krishnarayapuram taluk in Karur district,

13) I respectfully submit that the averments made by the

applicant 'in 8% and 11% paragraphs of the application are not
maintainable before law. The 8% respondent on expiry of the lease
period on 09.07.2019 in respect of S.F.No.2/2, Sivayam (North) village,
again applied afresh, on 01.03.2019, that is even before its expiry.
.Moreom, as regards S.FNo.9/2B of Sivayam (North) village, the special
Teu’:ﬁ. Constituted by the District Collector, Karur in
Rc.No.A2/2975/2022, dated 24.02.2022 headed by the District
Revenue Officer and assisted by the Assistant Director, Survey and
Land Records, Karur, District Environmental Engineer, Tamilnadu

Pollution Contml Board, Karur. Revenue Divisional officer Karur &

" Kulithalai. Tahsildhars of all taluks (herein Tahsildhar of

Krishnarayapuram) of Karur District and Inspector of Police of the

. respective Jurisdiction - have initiated appropriate actions for field

verifications and its Consequent actions, to be taken, if there are any
unlawful activities. Apart from the above said specific issue, the afore
mﬁ@bﬁﬂw&mmvamzanmequms, of lease expired,
abandoned, operation under current lease periods and their adherence

to the Act and Rules. The subject area was inspected by the Special

DEPUTY nmecmn,,
KARUR.

GEOLOGY AND ulllING DlSTRIGT COLLECTOR-

in patta S.F.No.2/1 of Sivayam(North) village,
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District Level Team on 03.12.2022 and their report reveals that, the
1I0th respondent quarried beyond the previously permitted depth of 12
meters by State Environmental ﬁnpact Assessment Authority (SEIAA),
as per the earlier lease operated in 1.62.50 hectares out of 2.34.50
hectares of patta land, in S.F.No.2/2 of Sivyam (North Village) and
excessively quarried and removed 5,36,250 cubic meters of Rough stone
by using modern machineries. The nearby patta survey number 9/2B of
the same village found to have evidences for unauthorised stone
quarrying. The Committee measured the volume as 1,96,289 cubic
meters. The Special District Level Team report were referred to the
Revenue Divisional Officer Kulithalai vide Rc.No.87/Mines 2021, Dated:
25.02.2023 to take appropriate actions under rule 36-A(1) and (3) of
Tamil Nadu Minor Mineral Concession Rule 1959 and Section 21(5) of

Mines and Mineral (Development and Regulation) Act 1957.

14) I respectfully submit, that constant vigil is being rendered in
curbing illegal mining, transportation and storage of minerals, by the
Taluk Level Task Force, constituted by the government vide
G.O.(Ms)No.135/Industries(MMA1) Department, dated: 13.11.20009,

' flying squads organised by the government in

_G.0.(Ms)No.109/Industries(E2) Department dated:18.05.2015 and the

Enforcing, complaint making and reporting authorities vide G.O.(Ms)

DEPUTYDIRECTOR:. i oo




that
an exclusive special Team for karur district under the District

R
evenue Officer, organised by the District Collector in Proceedings

No.A2/2975/2022 dated 24.02.2092 is also functioning to detect
mining related offences, The applicant from her date of entry into Sri
Rathinagireeswarar Blue Metal dated 14.12.2018 to the exit dated
17.04.2022 had not made any complaint to the concerned authorities
regarding the functions of the 8th, 9th and 10th respondents. But all of a
sudden from 18.04.2022 she initially gave notice to the other partners
and from 01.07.2022 onwards she made complaints and petitions
ﬁnder_: Right to Information Act 2005 regarding the said respondents
and their activities. She also retired from partnership on 04.05.2022.
Hence it is construed that the outcome of the break in partnership
paved wayta the applicant to prefer an original application with the

Hon'ble National Green Tribunal (S2), Chennai

smvupuiously' The applicant’s views on the official respondents
regardlng unﬂate.rmg support to the 8% respondent are having malafide
'mtentlons, and fragllc bcfore Iaw, made accordmg to the whims and
- fanmes ofﬂw ,apphca.nt. '

NoofComs ; _DEPUTY amecmn
Noof C : |
| KARUR,

Jrespondents are discharging their legitimate duties
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Therefore, in view of the above, I respectfully submit that the
prayer of the applicant for restraining the respondents 8,9 and 10 from
continuing their Mining operations, is infructuous and does not arise,
since the said respondent do not have quarry leases as on date, and all
of their applications are under process. It is also pertinent to submit
that, on receipt of report of the special team appropriate actions will be
taken under Section 4(1), 4(1-A) and 21 of Mines and
Minerals(Development and Regulation) Act 1957 and also as per the
rule;36-A(1) & (3) of The Tamilnadu Minor Mineral Concession Rules

1959.

In view of the above, 1 respectfully submit that, the Hon’ble
National Green Tribunal (SZ), Chennai may accept this counter affidavit
and may be pleased to consider to dismiss the case and thus render

Justice.

DISTRICT COLLECTOR
KARUR

BEFORE ME
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VERIFICATION

I, Dr. T. Prabhushankar, 1.A.8., S/o. Thangaraj Gunalan working
as Collector, Karur district, do hereby verified the contents of this

Counter Affidavit and they are true to my personal knowledge, based on
the Records, I have not suppressed any facts.

Verified at Karur on this 28™ day of February 2023.

/

.IGT COLLECTOR

DIST | ARUR
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§.SEIAA-TN/F.No.7034/SEAC/TOR-686/2020 Dated: 31.01.2020 SEIAA-TN

51 Ha at SFNos. m in Swayam (North) Village, Knshnamyapumm Taluk, Karur District,

mil Nadu. SRR SRR .

The pro;ect proposal was placed in the: 138"’ SEAC meeting held on 09 11. 2019 Based on the
resentauon made by the proponcnt ‘and the documents fmmshed. the SEAC. decided to
nd'the pix of the 5 :e;eff '(J:.ok to] SEIAA with Public
Hearing, subject to thc follomng spcclﬁc condmons in addltmn to the normai cnndmons as part

of ToR: '

1. The study shall be conducted on the combined impact of -th'e_ quarries in the cluster
T 2. Adetailed study of the lithology of the mining lease area shall be furnished.
F & 3. Details of village map, “A” register: and FMB sketch shall be furnished.
4. The proposal for green belt' acud‘me&shall bc ﬁnmshed
5

| . The Socio economic studies slﬁl(d.gg\carﬁed out within 10km buffer zone from the
E mines. i by ? E

f: 6. Detailed study report combined ‘iipa crushers, impact of the water body, open
? R well detail within 1 km radms“;;p::t :: ;1::1.: the project proponent shall furnish in the
f EIA report.

7. Detailed mining closure lah{for 0
3Miningdepamnent shall béshalkbeisubmittedialong with EIA report

9. A detailed rcport on the safety and hmlth aspects of the workers and for the surroundtng
habitants during bperanon of mining for drilling and blasting shall be submitted.

10. The proponent may conducts Hydrology study report towards the impact of this mining
on the surface water & ground hydrology and furnished the report along with EIA report.

11. The proposal for CER shall be furnished with time frame as per Office Memorandum of
~ MOoEF & CC dated 01.05.2018.

12, Obtain a letter !oeruﬁcau: from the Assistant Dlrector uf Geology and Mmmg standing
thatﬂmrexsnootherMmemlsfmmhkesanﬂmthequmymgareamthm the
approved depth. ofmmmg andbel WL 9
 the EMmpom -

* Page2 of 13
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13, Ground water quality momlomng should be conducted as per norms and the report shall !
furnish in the EIA report. -
14, BIA report should: strictly follow the Enwronmeutal Impact Assessment Guldance A
Manual for Mining of Minerals pubhshed February 2010,
15, Detail plan on, rehabilitation and reclamatmn camed out for the stablhzatxon and_
restoration of the mined.areas. ! : '
16, The EIA study reperl shall mclude the snrroundmg mmmg actwnty, if nny :
17. Modelling study for Alr, Water andnoise shall be camed out and mcremental increase in.
the above study shall be substantmted wnth mlnganon measmes ;
18. A smdy on the geologxcal resources aivmlghle shall be samed out and reported
19. A specific study on agnculturg“@c‘:,}f« el ,,.:'e' 'Es fall ﬂbc camed out and reponed.

20. Impact on'ponds, rivers and othet_';w _ i
g R

21. Impact of soil erosmn, soil physle1 al clae‘n}p and b1olog1cal property changes ma.y be' :

assumed

(MANo350/2016) and o NGy g ;‘i"-I'_sé;zo.16)-
and O.A.No. 102{2017 and . "

the preparation of EIA Repoﬂ: w1th addmonal ToR' as ende by SEAC_ in addmon m the
follomng conditions: - e s u Lo
1. Details of study on social 1mpact mcludmg lwehheod oi:‘ local people S G
2. A specific study should include 1mpact on ﬂora & fauna. 1st|n:banct‘-'t0 migratory.
pattern. ofa.mmais : _ j o .' R s
3. Reserye funds should be earmarked for proper eleeure pltm.
4. A detailed plan on plasnc waste management shall be furmshed B\mhen ﬂlc Pmpﬁmﬂt

should strlctly comply Witk=tamm
/ -e\“- L

. Page3of13 |
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and forests (EG'Z) Department dated 25,06.2018 regarding ban on one time use and
throw away plastics irrcspcctwo of thickness with effect from 01.01.2019 under.
Environment (Protcctlon] Act 1986 In thig conncotlon, the pro_]cct proponent htis - to
furnish the action plan g '

IYear-wnso produchon detmls sinice 1994 ahould bo gwen, clcarly stating the highest
production achieved in any one year prior to 1994, 1t may a_l_.so be _categorxcally informed
whether there had: been any, 'inor'oase in production'a&er fhé"ELA‘ Noti-ﬁoatioh 1994 came
into force, w.t.t, the hi ghest production achieved prmr 101994, :

, 2) A copyof the documcnt in support of the fact that thc Proponent is thc nghtful iessce of

* the mine should be'given. =~ “J,:gﬁw b il AR e

ety Sr‘piqi** EIA and Public Heanng should be

. _me lease area,. productlon lovcls, waste

3) Al documents mcludmg appl‘b
'I’_Ilo_gy. Et'.toz_:..,a_l_}_cl shol_ll_d be in the name of the
4) All corner coordmates of t.he mmex lensc .;area, supenmposed on a H1gh Rosoluuon

other ecological-feames c)'f._th‘ _,

5yt Infonnation%should'he-‘pfovided“in Il '. dm Topo shcet" m 1 50 000 scale mdxcatmg
._;. ol ’gf y.0 of land iorms of the area, existing minerals

geological map of the area, geomo
and mining. hlstory of the nrca, imp'ortant water bodnes, streams and rivers and soil
characterlstms 4 sy Vi

6) Details about thc land proposed for mmmg actlvttles should be gwcn wnth mformatton as
to whether mmmg conforms to the land use pol lcy of tho Statc Jand diversion for mining
should have approval from' State land use board or the concerncd authomy

7). It should be clearly stated whetlmr the proponent Company has A well: laid. down- '
Environment Policy approvad by its Board of Dxroctora? If 80, it may bo spelt out in the

. _;-.EIA Report with descnptmn of the prescnbed Operutmg procosslprocodurcs to bring into

. Pagedof1d
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~the cnwronmcntal 1ss*ues and for ensunng cOmpllancc w:th the EC conditmns may also he
gwen The system of reporung 0 ._non-cumphances / vmlauons of envxromnental nnrms to e

B the mmefieas penod 4
G 10) Land use of the study m-ea dehngatizg?g:';.‘- .' i
S sanctuary, natlon 1 ark,m;grgf& ;

e event of any contra

mte may bc-'lnsp :

13)

; (CA) should be mdlcated A copy 0£ the forcstry clearance; . _o.uld also be fumlshed

14) Imp]ementatmn status of recogmtxon of forest nghts under the Soheduled Tnbes and other -




17)

19

19)

20)

21)

RSy

G ,SEI_AA—FTNIJ_?.Npi?034_ZSEAG}'1T0_89636!_2029 Datéq:--al.m._zozo SEIAA-TN

ﬁwﬂem;wmmwmrww R A o 3 o7 S e A T RN e T

A study: shal] be. ot done to. ascertam the: impact of the Mmmg Project ont ‘wildlife of the

study area and detatls fumished Impact of the' project on the wildlife in the surrounding

and - any other protected aree and aecordmgly, detalled mmgatwc measures requxred :
should be worked out w:th cost 1mp11cat10ns and. submxtted

Locatmn of Natlonal Parks Sanctuanes, Bzosphere Reserves, W1Id11fe Comdors, Ramsar
mte Tiger/ Elephant Reserves/(exlsung as well as proposed), if any, within 10 km of the :
‘mine lease should be: clearly 1_nd|_ceted, suppurted by a IOcatxop map duly authenticated by

Clnef Wlldhfe Warden Necessary clearance as. may bc apphcable_to such pro,;ects due tu

A detalled bloltagzcal study of the stud ﬁz' : f"z"__:te Zone and huffer zone (10 km radms of

the penphery of the mme Ieaséﬁ%ehillﬁbﬁg'iﬁét*‘ﬂ Out Detalls of ﬂora and fauna, o

pro_;ectcost. 3 S e :
Prox1m1ty to Areas declared as 'Cnueeiiy gpguted' or the Project areas hker to come
under the 'Aravah Range (attractmg c res ctmns forlmmng operat:ons), should

also be md1cated and’ ‘where 0. reqmred clcamnce certxﬁcatwns from the prescnbed

_Authontles, such as the SPCB or State Mmmg Depattment should be secured and
furnished to the effect that ﬂie pr0posed mining actmhes could be consxdered

Slmllarly, for coastal ’Pre_]ects A CRZ map duly authentxcated by ¢ one of the authorized
agencies demarcating LTL. HTL, CRZ area, location of the mine lease w.r.t CRZ, 0085131
features such as mangroves, if ‘any, should be fumished. (Note: The Mining Projects
falling under CRZ would also need to obtain approval of the concemed Coastal Zone

- Management Authenty)
R&R Plan!cumpensanon details_for _the Project Affected People (PAP) should be
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2)

23)

24)

25)

be undermken to ‘assess‘ theu: reqmrements, and action programmcs prcpnrcd am:! _
submitted accordmgly, mtegmtmg the sectoral progmmmcs of line departments of the
State Govemment‘ It may he c‘learly brought out'whether the village(s) located in the mine
lease area will be shlﬁed or nbL ‘Thei 1ssues rclatmg to shlﬂmg of village(s) mc]udmg their
R&R and socno-economlc aSpects should be dnscusscd in the Report.

-One seasun (non‘monsoon) [: ei: March-May (Summer Season), October-December (post

monsoon season) December-February (wmter season)]pnmary baselmc data on ambncnt

'f air: quahty as per

.1ocanon map ciearly i dlcatmg «the\ ocatmm o'" 'the srte, lacatmn of sensmvc receptors, if

any, and the habxtanon The wmd roses showmg pre-domlnant mnd dxrectmn may also be

i mdwated on the map

“The watcr reqmrement for the Project 1ts avmlah:llty and source should be fummhed. A
‘detailed water balance should also hc prowded Fresh watcr requlrement for the Pm_;ect

should bc mdmated

_N&cessary clearanoe from the. Competent Authnnty for drawl of reqmsnte quantity of

water for the Pro_leot should be pmwded

26) Descnpnon of water conscrvatm W
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bo_given, P,ﬁtulls of ‘rainwater harvesting proposed in' the Project, if any, ghould be
provided, '

e —

Impuct of the Project on the water quality, both surface and groundwater, should be '
assossed and nocensary safeguard measures, if any required, should be provided.

Bused on nctual monitored data, it may clearly be shown whether working will intersect
groundwater, Necessary data and documentation in this regard may be provided. In case
the working will intersect groundwater table, a detailed Hydro Geological Study should be
undertaken and Report furnished. The Report inter-alin, shall include details of the
aguifers present and impact of mining activitics on these aquifers. Necessary permission |
from Central Ground Water Authority for working below ground water and for pumping

of ground water should also be obtained and copy furnished.

29) Details of any stream, scasonal or otherwise, passing through the lease arca and
modification / diversion prnposcq;-if,épy. andl the impact of the same on the hydrology

should be brought out, { J‘ L'¢ g 8

30) Information on site elevation, worki%g?dg' _ 1: ﬁfémndwatcr table etc. Should be provided
both in AMSL and bgl. A schemal_ig@lk?\,ﬁ@.guo be provided for the same.

31) A time bound Progressive Grccnb:"ﬂ!"mwalopﬁ\mr Plan shall be prepared in a tabular form
(indicating the lincar and quantitative coverage, plant specics and time frame) and
submitted, keeping in mind, th rhave torbe executed up front on commencement
of the Project. Phase-wise P‘@WN}NPW‘MW afforestation should be
charted clearly indicating the area to be c;ovcred- under plantation and the species to be
planted. The details of plantation alread) d%ng should be given. The plant specics selected
for green belt should have greater cco '&ﬁvalue and should be of good utility value to
the local population with emphasis on local and native species and the species which are

_ tolerant to pollution. _

I 32) Impact on local transport infrastructure due to the Project should be indicated. Projected

: increase in truck traffic as a result of the Project in the present road network (inclu_dirig_

¥ those outside the Project area) should be worked out, indicating whether it is capable of

| handling the incremental load. Arrangement for improving the infrastructure, if
contemplated (including action to be taken by other agencies such as State Government)
should be covered. Project ProposeSERTIE £ Transportation study as per

Page8of13
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Indian Road Congress Guidelines.

33) Details of the onsite shelter and facllmcq to be provrdcd to the mine workers should be

included in the EIA Report.

34) Conceptual ‘post mining land use and Reclamation and Restoration of mined out ,.aféa's_

(with plans and with adequate number of sections) should be given in the EIA report.
35) Occupational Hcalth'impwts of the. ijcctlshoﬁid be antic.:'ipated and the proposed
_preventive measures spelt out in detail, Details of pre~placement medical exammatmn and
periodical medical examination schedules should be mcmporatcd in the EMP The project
specific occupational health mitigation measures with' reqmred facﬂmes proposed in the
mining area may be detailed. _ : gl .

36) Public health implications of the ProJcct and related acuvnt;es for the popula’aon in-the
impact zone should be systematically evaluated and the proposed remedlal measures
should be detailed along with budggtary;ailocanons :

37) Measures of socio economm;g;gn ; WT“ i ﬁﬁﬁluencc to the Iocal commmuty proposed
to be provided by the Prcua@__ : oxﬁgf;n should be indicated. ‘As far ag ‘possible,

quantitative dimensions may be g:feﬁ, wn;h nmc frames for mplementatwn
i 38) Detailed environmental mana i

4P) to mitigate ,t_he environmental impacts
which, should inter-alia mclude the tmpacts of change of land use, loss of agricultural and

5% grazing land, if any, oocupatlcmai hcalth impacts besides other impacts specific to the
g proposed Pro;wt _ ' _ / -

39) Public Hearing points raisefl Andiopfanfitient of ﬁnéfrojgct‘fpmpomt on the same along
; with time bound Action Plan wi g provisions to mplement the same should be

provided and also incorporated in . EIA/JEMP Report of the Project.
40) Details of litigation pending against 'me pmJect, if any, with direction /order passed by any
Court of Law against the Project should be given. '

41) The cost of the Project (capital cost and recumng cost) as w:ll as the cost towards
implementation of EMP should be clearly spelt out. °

42) A Disaster management Plan shall be prepared and included m the EIA!EMP Report,
43) Benefits of the Project if the Pro;ect is rmplemcnted should be spelt out. The benefits of
gie-snvi 1, socml, economm employment potential,

. Pagesof13
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SEIAA-TN/F.No.7034/SEAC/TOR-686/2020 Dated: 31.01.2020 SEIAA-TN

sad

esides the above, the below mentioned genceral points are also to be followed:-
a)  Executive Summary of the EIA/EMP Report

b)  All documents to be properly referenced with index and continuous page

numbering.
¢)  Where data are presented in the Report especially in Tables, the period in which the
data were collected and the sources should be indicated.

d) Project Proponent shall .enciose all the analysis/testing reports of water, air, soil,
noise etc. using the MOEF..&CCIJ'NABL accredited laboratories. All the original
analysis/testing reports should be available during appraiSal of the Project.

e) Where the documents provided are in a 1anguage other than Engllsh an English
n‘anslanon should be prmnded &"“‘“ '

- content of the dmﬁ EiNEMP (other than modtﬁcanons ansmg out of ‘the P.H
process) wﬂl cnta:ll conduchng the PH agam w1th the revlsed dncumcntanon
i) As per the clrcular no. 3-1101 1!61 8!2010—IA II(I) dated 305, 2012 certified report of
the status of compliance of the condmons stzpulated m the ‘environment clearance
for the existing operatwns of the prOJect, should be obtamed fmm the Regional
Office of Ministry of Environment, Forest and  Climate Change. as may be
applicable. |
j)  The EIA report should also include (1) surface plnn of the area indicating contours of

main topographic features, drni ge an and rmmng area, (ii) geologmnl maps and




[ r NoSETAA-TN/F.No.7034/SEAC/TOR-G86/2020 Dated: 31.01.2020 l SEIAAINE

ks
2

3)

4)

)
6)
7

8)

9)

10)
11)
12)
13)
14)
15)

showing the land features of the adjoining arca.

Project name and location (Village, District, State, Industria) Estate (if zpplicable),

Products and capacities. If expansion propogal then cxmmg products with capacities and
reference to carlier EC,

Requirement of land, raw material, water, power, fuel, with source of supply
{Quantitative)

Process description in brief, specifically indicating the gaseous emission, liguid cffluent
and solid and hazardous wastes.

Measures for mitigating the ngpafmm!grf enynonmznt and mode of discharge or disposal.
Capital cost of the project, cst@%i@dvt}me gﬁ’ piction.

Site selected for the project - Nafi ." - Agricultural (single/double crop), barren,

Govt./ private land, status of ig ' o {garby (in 2-3 km.) water body, population,
with in 10km other industries, fg?{&t*’ ec'g’?s’é{ﬁgmve zones, accessibility, (note - in case of
industrial estate this mfom:atmn may no’z be nocessaty)

Bascline environmental dffd® Zdirdou !
characteristic, ﬂora and faurij : £C ;;: Omic Ghndifion of the nearby population
[dentification of hazards in handé% ep:qcessmg and storage of hazardous material and
safety system provided to mitigate ﬁ*;e nsl§

Likely impact of the project on air, water land, flora-fauna and nearby population
Emergency preparedness plan in case of natural or in plant emergencics

Issues raised during public hearing (if applicable) and response given

CER plan with proposed expenditure.

Occupational Health Measures

Post project monitoring plan
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. All documents may be P“’P‘” ly l‘ﬁfcrbnccd wnh mdex, pago numbers and continuous
panonulnbdrlng o '“ il e bl 1

¢ Where data are prwonted in'the roport onpecmily in tablos, tho ponod in whmh the data'
were collected and the sources should be indnoatcd .

d. While preparing the EIA report, the instructions for the proponcnts and instructions- for
the consultants issued by MoBF &. CC vide'O.M. No, J-1 1013/41!2006-IA 11 (Y) da:ed'

4th August. 2009, whioh are nvallable on thc wcbsno of this Mlmstry should a]so be .-
followod LG ;. -. ' AL

oD ! 7.\ dltanon Board of Education and Trmmng =
fegttificd f" _p:-th_is--.-regard in the EIAJEMP Teports_
g -_ot@éf"%ﬁfgamzanon!Laboratones mcludmg their

-:‘.g_li \"f

status of opprovala ctc In tlus rcgard clrcular no F No] -11013!77/2004-IA II([) da:ed_

prepared by them and dnta prov1 '

http //www moef: nic. zn! may bo ref

*  After proparmg the EIA (asl : %\ cnono structure presonbed in Appendm-m

of the E[A Notlﬂcation, 2006) covering the ahova montloned pomts the |

proponent wﬂl take ﬁn-ther necessary aotto' for' obtmnmg envuonmental
olcaranoo m accordance with the proooduro prcsonbod under the ‘EIA
Nohﬁoanon,ZOOG e ’, :' R '_ :
» The final EIA roport shall bo subrmttod to the SEIAA 'I‘amxl Nndu for obtammg .
! Environmontal Clearance, e bt

" Tho TORSs prenonbed shall bo ' ; from the date of

1ssuo, for suhmmsion oi‘ tho EINEMP roport as por OMNo J-l 1013:‘41!2006~IA-
=11(1)(parc) datod 29“‘ August T oA '

rz’w

SI‘.IAA-TN

Page 120f13 | o
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fre

Copy to:

1 Thei-Pnnclp Seci‘etn'_ tO?IC}ovemment; Env:ronment&Forcsts Dcpt
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TAMIL NADU POLLUTION CONTROL BOARD
From, To
EDI:.D._JeyalaiEshmi, ME, The Member Secretary,
istrict Environmental Engineer, Tamil Nadu Pollution Control Board,

Tamil Nadu Pollution Control Board, 76, Mount Salai,

L.G.B Nagar, Arivuthirukkovil Road, Guindy,

Karur - 639 002. Chennai - 32

Lr.No.DE ar/F, T RBM/2023 DATED 20.3.2023.

Sir,

Sub: O/o DEE, TNPC Board- O.A No.148 of 2022( SZ) before the Hon’ble NGT ( SZ),Chennai
filed by Susmitha against the unit of M/s. of Sri Rathinagiriswarar Blue Metals located in
SF No: 2/1, Sivayam North Village, Krishnarayapuram Taluk , Karur District — Order dated
15.03.2023- Joint inspection report Submitted - Regarding.

Ref: 1.Brief History and Para war Remarks submitted vide this office letter dated 7.2.2023.
2. Hon’ble NGT ( SZ),Chennai in 0.A.No.148 of 2022( SZ) order dated 15.03.2023.

3.Joint inspection carried out by TNPCB and SEIAC officials on 16.03.2023

XXXXX

With reference to the Hon’ble NGT ( SZ),Chennai in 0.A.No.148 of 2022( SZ) order dated
15.03.2023 , it was directed to conduct a joint inspection along with TNPCB and SEIAC officials on
16.03.2023 for the following:

1. To inspect the application mentioned property for quarrying as well as crushing operations.

2. To cheok whether any Machineries for quarrying or for crushing has been established
without obtmmng consent from the Board. If any operation activity is found to what
quantity it is being done. :

3. To check whether any expansion activities have been carried out without proper EC and
Consent from the Authorities. '

4 To check whether there is any violation of the consent conditions.

5. To assess the environmental compensation for the violations already reported by the District
Collector and for any violations that may be found.

In view of the above, a detailed report in compliance with the order dated 15.03.2023 is
enclosed herewith for favour of Kind information and further necessary action please.

e s

ronmental

TNPCB, Karur.

Enclosure: Joint inspection report.



. Olm.s Tmt.Sushmita has filed a case in the Hon’ble NGT(SZ) against the unit of M/s Sri
Rathinagiriswarar Blue Metals vide OA No. 148/2022 and brief history along with the parawar
remarks were submitted to Board vide Reference 1* cited.

Hon’ble NGT ( SZ),Chennai in O.A.No.148 of 2022 ( SZ) order dated 15.03.2023 have directed the

TNPCB and SEIAA to conduct a joint inspection on 16.03.2023 for the following:

1. To inspect the application mentioned property for quarrying as well as crushing operations.
2. To check whether any Machineries for quarrying or for crushing has been established
without obtaining consent from the Board. If any operation activity is found to what
quantity it is being done.
3. To check whether any expansion activities have been carried out without proper EC and
consent from the Authorities.
4. To check whether there is any violation of the consent conditions.
5. To assess the environmental compensation for the violations already reported by the District
Collector and for any violations that may be found.
In view of the above, I am to submit the following report in compliance with the order dated
15.03.2023 in the O.A.No.148 of 2022( SZ) of Hon’ble NGT ( SZ) Chennai on the properties
mentioned in the application as detailed below.

Krish apuram Taluk, Karur District
The unit has obtained CTO vide Board ProcNo.F.KAR1125/ RS/DEE/TNPCB/

KAR/W&A/2014
dated 9.12.2014 for the following specification,

Production Quantity:
Blue Metal Jelly and chips of Various Sizes ranging from 1 1/2", 3/4*, 1/2" & 1/4" - 3400
Tons/Month.

Machineries:
) Stack No | Source of emission Pollution Control measures
1 Jaw Crusher- 3 Nos Water Spray and Enclosures
2 Rotary Screen MS Cover

Latest RCO was issued vide Board Proc.No. F.01 16K AR/OS/DEE/TNPCB/Karur/ W&A/2019
Dated 08/03/2019 to a validity period up to 31.3.2024. e
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es Private Limited . SF No 19/1C20/1B2 & 21/2 . Sivayam North Viilip/

Krishnarayapuram Taluk, Karur District
Earlier,t i
_the unit of M/s Techtrans Construction India Pvt Ltd established a stone crusher

lg:;; i;f:mlzlf;i;}n & 2172, Siv-ayam North Village, Krishnarayapuram Taluk, Karur

of the Board vide CTO Proc.No.DEE/ TNPCB/ KRR/F.No.KAR0899
W %N2009,Dated. 17/06/2009 The Said conseat ondecs was renewed. o the uait fr the peciod
ending up to 30.09.2012 and the unit has not applied for further renewals and also not remitted the
consent fee.

The above said land was purchased by Mr P Mani director of M/s.Navamani Mines Pvt Ltd
from Mr.H Ramesh the former Chairman & Director of M/s Techtrans Construction India Pvt Ltd.
The new management in the name of M/s Navamani Mines Pvt Ltd (Formerly M/s Techtrans
Construction India Pvt Ltd.) has submitted CTE application through OCMMS on 02/04/2019 along

with all the supporting documents for obtaining Consent 10 Establishment for a new stone crushing
unit.
spected on 04/04/2019.The DLCCC Meeting was
the unit of M/s Navamani Mines Pvt Ltd
ew site application and

Based on the application the site was in
conducted on 10.04.2019. The CTE Application filed by
Construction India Pvt Ltd.) was considered as a n
f 1 KM norms belwaentwomsherunhsasperBP

jon for consent of the Board was rejected vide

(Formerly M/s Techtrans
the site has not complied the distance criteria 0

MS No.4 dated.02.07.2004. Hence the unit’s applicat
4/W&A/2019 Dated. 10.04.2019.

Pro NO.F.0995KAWOSI DEE/TNPCB/1
_ The unit authority had made an appeal in Hon "ble Appellate Authority, Tamilnadu Pollution
Control Board, Chennai vide application No.23 of 2019.
BP MS No.21 Dated.31.07.2019

In the mean time, Tamilnadu Pollution control Board vide
axed the 1 KM distance criteria norms between stone crushers. Then M/s Navamani Mines
ication based on BP MS No.21 Dated.31.07.2019. And CTE was

No. F.O995KARIOSI'DEEJTNPCBIKARIA!201 9 DATED:

has rel
Pvt Ltd has submitted a new appl

issued to the unit vide CTE Pro
21.08.2019.

Then based on the request of the unit the
peal. Further, in WP No.26789 of 2019 the Hon
on 06.09.2019 for operation of the impugned order in BP MS No.21 Dated.31.07.2019.

Later, the unit authority has made application for Consent to Operate on 6/3/2020 . CTE was

already issued t0 the unit based on 1KM distance criteria relaxation given in B.P. Ms. No.21 Dated:
31.07.2019. The Hon’ble High court of Madras has granted interim stay for operation of the impugned
order in BP MS No.21 Dated.31.07.2019.in its order Dated:06.09.2019 in W.P.No.26786 of 2019 and
in W.MP.No.26172 and 26175 of ?\019.Whercas,dm'ing inspection on 6/3/2020 Three stone crushing
units namely M/s Vaigai Blue Metals, M/s. Reena Crusher Unit, and M/s. Rathinagiriswarar Blue
Metals are found to be located at a distance of 610m, 470m and 840 m respectively from the
proposed site and the site is not complying with the distance criteria of 1KM norms between two stone
crushing units as per B.P.No 4 DT 02/07/2004 and hence the application was rejected
Further the Hi in i .
: er on’ble High court of Madras in its order dt 18/08/2020 in WMP.N029648 of
2019 and in W.P.N0.26786 of 2019 has made the following clarification i .
i g clarification in para 5 for the interim stay
granted to 0.21 Dated 31.07.2019 as follows. “we are inclined to i
SR ALNRE i, el : pass a clarificatory order
s - 05¢ units n operati i i
o L i SN o g on wrth valid consent both for
! y in operation, the interim order passed

Hon’ble Appellate Authority has dismissed the unit

ap *ble High court of Madras has granted interim stay
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will have no application. This is also for the reason that they are being in operation already b
& . . . y
indulging in crushing cannot be prevented by the interim order without even making them as parties.”

T.NPCB vide Memo No TNPCB/LAW/LAI/TNPCB/21614/2020 DT 05/12/2020 has
communicated to DEE/TNPCB/Karur, legal opinion of Boards Standing Counsel on the orders of
Hon'ble Appellate Authority dt.27/08/2019 in the Appeals No 23 & 24 of 2019 and order dt
17/06/2020 in Appeals No 24 & 25 of 2020 and order dt 06/11/2020 of Hon’ble High Court of Madras
in WP No 15551 of 2020 and it was opined that it is better to defer the proposal to give CTO to the

unit based on the CTE dt 21/08/2019 till the interim orders dt 06/09/2020 and 18/08/2020 made in WP
No 26786 of 2019 are vacated or modified suitably.

In the Fmantime, the unit of Sri Rathinagiriswarar blue metals made on appeal for the
Hon’ble National Green Tribunal Southern Zone, Chennai was stayed order against the common order
dated.18.08.2021 in appeal No.1 & 2 of 2021 passed by the Hon’ble Appellate Authority, Tamilnadu
Pollution control board, Chennai. Further the appellant M/s Sri Rathinagiriswarar blue metals has

withdraw above appeals vide appeal Nos.64 & 65 of 2021(SZ) Date.20.07.2022.

The unit authority has submitted vide letter dated on 16.08.2022 requested to issue CTO after
CTE to their unit based on order dated.18.08.2021 in appeal No.1 & 2 of 2021 passed by the Hon’ble
Appellate Authority, Tamilnadu Pollution control board, Chennai. The DEE, TNPCB, Karur has
requested clarification to TNPCB, Chennai vide letter dated. 17/08/2022.

TNPCB in Memo No. TNPCB/F.022684/LA-II/KAR2022,Dated.26.08.2022, it is informed
that DEE, Karur shall process the application for CTO furnished by the unit as per the orders of the
Hon’ble Appellate Authority in Appeals No.1 & 2 of 2021 Dated.18.08.2021 for the restricted
quantity M/s Techtrans Construction India Pvt Ltd in view of the interim stay dated 06.09.2019 on the
operation of the impugned order in BP.No:21.

The unit authority has submitted CTO after CTE Application on 07.09.2022 and CTO was

~ issued vide Board Proc. No.F.KAR1125/ RS/DEE/TNPCB/ KAR/W&A/2014 dated 9.12.2022 to a
validity period up to 31.3.2029 for the following specifications,

Production Quantity:
Blue Metal Solings and Chips of sizes (11/2)7,(3/4)", (1/2)”, (1/4)", M Sand & P Sand — 35000
Tons/Month. : '
Machineries:
Stack No | Source of emission Pollution Control measures
1 Primary Crusher—~._ Water Sprinklers with Enclosures
) Cone Crusher ~ | Water Sprinklers with Enclosures
3 VSI Crusher Water Sprinklers with Enclosures
|4 " | Vibrating Screens-3 Nos Metal Sheet Cover with Closed Shed
5 Sand washing machine-2 Nos | Water Sprinklers
6 Powder Collection Tank Metal Sheet Cover
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1.M/s M.Palaniyandi Rough Stone Quarry _ at S.F. No. 272 Sivayam North Villae,
Krishmraxlpuram Taluk. Karur District ( Total extent 2.34,5 Hectares)

It was learnt from the counter affidavit filed by the District Collector, Karur , the

h
Environmental Clearance for the quarry was issued from SEIAA, Chennai vide Lr No SEI
TN/F.No.1869/EC/1(a)/1338/2013 dated 29.05.2014 valid fi

0
Rough stone 85510 Cu M and 15042 Cu M of Top Soil o

T3 years for the production quantity of
ver a period of Five Years.
The unit authority made a lease agreement made with District Collector, Karur dated

10/07/2014 for the grant of mining in the quarry lease area to 2 validity period up to 09/07/2019,

The unit has not applied and obtained consent of the Tamil Nadu Pollution Control Board or the
said period.

However, from the reports of District collector, Karur
Thiru M Palaniyandi has illegally quarried 5,36,250 CuM of
period. After completion of the activities in view of previous Enviro
obtained Terms of Reference

, it was charged that
Rough stone within a short

nmental Clearance, the unit has
(ToR) from SEIAA,Chennai  vide

Lr.No.SEIAA-
TN/F No.7034/SEAC/T! OR-686/2020 Dated 31.01.2020 to a validity period of Three years from
the date of issue of ToR ie,up t0 30.01.2023.
2. R.Mathivanan R Stone a2 at S.F. No. 9/2B .Sivayam North Villa
Krishna

ravapuram Taluk.Karur District ( Total extent 1.59.50 Hectares)

It was also leamt from the counter affidavit filed by the District Collector,Karur ,
Permission for quarrying in the said location was

granted vide Lr.No.220/Min/2007 dated
30.04.2007 for Quarrying to a period from 10.05.2007 to 09.

05.2012. At present the quarry is
owned by Thiru Silambarasan ,S/0 Kanagasundaram Based o

n the Public complaints launched

erm
Lr.No.SEIAA-TN/F, N0.6993/SEAC/TOR-

s of Reference (ToR) from SEIAA, Chennaj vide
Three years from the date of issue of ToR i

761/2020 Dated 24.09.2020 1 4 validity period of
€, up 10 23.09.2023.
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4. Joint Inspection

With refer )
ence to the Hon’ble NGT ( SZ),Chennai in 0.A.No. 148 of 2022 ( SZ) order dated

15.03.2023 ;
have directed the TNPCB and SEIAA to conduct a joint inspection on 16.03,2023.

Based on s ! 1
.the order, joint inspection was carried on 16/3/2023 and the following observations were
made during inspection,

Present:

1. Er D.Jeyalakshmi,
District Environmental Engineer,
Tamil Nadu Pollution Control Board, Karur.
2. Mrs G.Annie Jopsephine Selvam,
SEIAC,Chennai
3. Er V.Jayakumar,
Assistant Environmental Engineer,
Tamil Nadu Pollution Control Board, Karur
4. Thiru M Palaniyandi,
Proprietor,
M/s Sri Rathinagiriswarar Blue Metals and M Palaniyandi Rough Stone Quarry .
5. Thiru S.Hari Baskar,
Manager,
M/s Navamani Mines Private Limited Stone crusher and Quarry.
6. Thiru K. Magudeeshwaran, Advocate on behalf of Dr.Sushmitha
7. Thiru G.Babu Advocate on behalf of Dr.Sushmitha
8. Thiru P.Namasivayam,
Village Administrative Officer,
Sivayam Village, Krishnarayapuram Taluk, Karur District

Stone Crushing Units:

Taluk, Karur District.
1. Unit was not in operation.
2. 1 No Primary crusher-Jaw Type ,1 No Secondary crusher — Jaw Type are installed in the
premises.
The unit has installed the Secondary crusher within a covered shed.
The unit has replaced the Rotary screen with Vibrating Screen.
A Cone crusher was kept idle and aside in the unit premises and not installed in the crushing
circuit.
6. No M sand P sand manufacturing is carried out in the premises. There is no machineries
pertaining to the M Sand P Sand Manufacturing in the premises. :
7. The unit has provided a stretch of compound wall in Westem side.

nos W



F No 19/1C,20/1B2 & 21

. Unit was not in operation.

. 1 No VSI Pulveriser is installed in the premises.

. The unit has installed the Cone crusher and VSI pulveriser within a covered shed.

The unit has installed 2 Nos M sand washing machine in the premises. The wash water from
the M sand washing is recycled within the process.

The unit has provided 1 no Collection tank and 2 Nos settling tanks for the processing of M
Sand wash water.

1

2. 1No Primary crusher-Jaw Type ,1 No Cone crusher are installed in the premises.
3

4

5

The unit has provided compound wall at Southem and Western sides.
The unit has developed a green belt adjacent to the compound wall.

il

2. No Quarrying activity in the pit.

3. A considerable quantity of water is found accumulated in the Quarry pit.
4. Display board showing the status of the quarry has been provided.

5. As per conditions of earlier EC, the project proponent has not obtained Consent to Establish

and Consent to operate from the TNPCB and operated without valid consents. On the basis of
the Report by the District Collector, it is under violation.

6. The Project proponent is advised to do fencing immediately around the Lease area.
7. The Project proponent is advised to develop green belt immediately.

8. No records for submission of prescribed reports of compliance for the previous EC period , by
Project proponent , are available in TNPCB.

9.No records for carrying out CSR activities, by project proponent, are available . But the Project
proponent informed that he has carried out lot of CSR activities in the nearby schools.
10. TOR was issued to the Quarry vide Lr. No. SEIAA-TN/F.No. 7034/SEAC/TOR -686/2020 dt.

31.1.2020 for a period of validity of 3 years from the date of issue, for submission of EIA
Report with Public Hearing.

1. Public Hearing is yet to be conducted.

i Mi imi
- - m n u F. No, 15/1
H& 1 Sivayam No Village, MEEM Taln!&r District ( Total extent 2.80
Hectares)

L Thesiteforthepmposedqmiskm,,l St
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3M/s hi n i m_ N il
ishna uram Tal rur Distri nt 1.59.50
1. Quarry was not in operation.
2. No Quarrying activity in the pit.
3. A considerable quantity of water is found accumulated in the Quarry pit.

The Compliance report on CTO conditions and an Assessment of Interim Environmental
compensation is enclosed vide Annexure,
This is submitted for favour of Kind information and further necessary action please.

h“‘-i e
g £

Member District Environmental Engineer,
SEIAC /Chennai TNPCB, Karur.

Enclosures : 1. Notice of inspection to the unit authorities by TNPCB.
2. Letter issued by petitioner authorising the Advocates to participate in the joint
Inspection as per the instruction of Hon’ble NGT(SZ).
3. The compliance report for the TNPCB Consent order conditions.
4 . Assessment of Interim Environmental compensation.
5. Photographs taken during joint inspection on 16/3/2023.



forthema.nufactnreofpmduas(Col 2) at the rate (Col. 3
. . -3)
mentioned below. Any change in the products and its
Quantity has to be brought to the notice of the Board and

o ¥ No 1o, itions mentioned in the Consent order of M/s Navamani Min
T Distri = ] 1 i North Village, Krishnarayapuram Taluk
WATERACT o —rusher Unit)
SLNo Conditions Compliance status
; s SPECIAL CONDITIONS
. consent to operate is valid for operating the facility | Complied

fresh consent has to be obtained.
SL No. | Description Qua | Unit
ntity
L Blue Metal Solings and [350 | T/M
Chips of sizes 00
(1172)”,(3/4)", 2y,
(1/4)", M Sand & P Sand

This consent to operate is valid for operating the facility
with the below mentioned permitted outlets for the
discharge of sewage/trade effluent. Any change in the
outlets and the quantity has to be brought to the notice of
the Board and fresh consent has to be obtained.

1. The unit has installed 2 Nos M sand
washing machine in the premises.
The wash water from the M sand
washing is recycled within the

Sand, P S and washing in the ETP and shall recycle the
same as reported.

Outlet | Description of | Maximum | Point of Pprocess.

No. | Outlet Daily disposal 2. The unit has provided 1 no
discharge Collection tank and 2 Nos settling
in KLD tanks for the processing of M Sand

T. | Sewage 05KLD | On AR wates.

Industry’s
own land
o4 Trade Effluent | 25.0 Recycling to
(Sand washing) Process
ADDITIONAL CONDITIONS:
3, The unit shall treat and dispose the sewage through the | Complied
Septic tank and soak pit arrangement i
4, The unit shall treat the trade effluent generated from M | Complied

The unit shall comply with recommendations and
directions mentioned in the B.P No 26 dated. 30.7.2018.

Ensured to comply with

The unit shall comply with order in appeal No.1 & 2 of
2021, dated.18.08.2021 passed by the Hon’ble Appcllm
Authority, Tamil Nadu Pollution control board, Chennai
from time to time.

Ensured to comply with

The unit shall ensure that the raw material (Stom? bmld;rs}
is obtained from Government approved quarries baving
valid permission.

Ensured to comply with

The unit shall not increase the production without prior
consent of the TNPC Board.

Ensured to comply with

munitslmllﬁm:ishaPmMAppmyalCa_ﬁﬁwe
obtained from PWD Assessment Committee within 3
months time.

It was informed by the unit authority
that due to management change the
process of obtaining Product Approval
Certificate is under process with PWD.

10.

The unit shall not use “use and throwaway plastins.’ such
asplaStiCsheasusedfcrfoodmpp]ng,spmd:ngon
dining table etc., plastic plates , plastic coated teacups,
plastic tumbler , water pouches and packels, plasuc_ straw,
plastic camry bags and plastic flags irrespective of
thickness, within the industry premises. Instead unit shall
encourage use of eco friendly alternative such as banana
leaf, arecanutpalm, stainless steel, glass, porcelain
plates/cups/cloth bag, jute bag etc.,

Ensured to comply with
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2.

_Conditions

ol

Complisnce status

___SPECIAL CONDITIONS

| This consent to operate is valid for operating the facility for the |

manufacture of products (Col, 2) at the rate (Col. 3) mentioned
below. Any change in the products and its quantity has to be
brought to the notice of the Board and fresh consent has to be

Quantit

SI. | Descripti Unit |
No. y [
Blue Metal Solings and Chips of | 35000 | T/M |
sizes (11/2)7,(3/4)", (12)", (1/4Y”,

M Sand & P Sand |

[ Ensured to comply with

This consent to operate is valid for operating the facility with
the below mentioned emission/noise sources along with the
control measures and/or stack. Any change in the emission
source/control measures/change in stack height has to be
brought to the notice of the Board and fresh
consent/ Amendment has to be obtained.
SL. | Point of Emission

No
1. Primary Crusher

Control Mcasures

2 Cone Crusher

3. VSI Crusher

4, Vibrating Screens-3 Nos

5, Sand washing machine-2 Nos

6. | Powder Collection Tank

1. 1 No Primary crusher-Jaw Type
.0 No Cone crusher are
installed in the premises.

2. 1 No VSl Pulveriser is
installed in the premises.

3. The unit has installed the Cone
crusher and VSI pulveniser
within a covered shed.

Fugitive/Noise Emission

Waler sprinklers provided

Fugitive or Noise | Type
o | Emission emission
sources

1. All
Movement &
Crusher Area

Vehicle Water

Sprinklers

Fodit

ADDITIONAL CONDITIONS

The unit shall operate and maintain the dust suppression and
control system comprising of water sprinkler water sprinkler
ammangement and metal sheet cover attached to emission
sources efficiently and continuously and emsure that the
emission let out shall satisfy the AAQ/emission standards
prescribed by the Board.

Ensured to comply with

Periodical cleaning of water spray nozzle shall be carried out
to avoid chokin,

Ensured to comply with

Theunitdnlluﬁinainﬂlewindmlmfmudwa]l
provided around the unit premises.

Ensured to comply with

consent of the TNPC Board.

Ensured to comply with

m}mttshallmmﬂmﬁemwm'ul(ﬁmebmldas}m
permission.

Ensured to comply with

The unit shall comply with recommendations and directions
mentioned in the B.P No 26, dated. 30.7.2018.

Ensured to comply with

Th:lmitstnllmmlywithada'hanmlblo.l&z of 2021,
date:'i.ls.OSQOZI_passcd by the Hon’ble Appellate Authority,
Tmhndu?olhmmmdbomd,&mmiﬁumﬁmtothne.

Ensured to comply with

10.

The unit shall mammmmm
ﬁunPWDAmmCmmthhm3mwﬂnm

It was mformed by the umt
authority that due to management
clnngeﬂleprocmsofobtahing
Product Approval Certificate is

- - under process with PWD.
!11, The_lmtslnllmltlmwtodevelopgreenbchwithindw The unit has developed a green belt
premises. adjacent to the compound wall.

!

il E L



SI.No

—

——— Conditions

Compliance status

This e opecial Conditions — |

o consent to operate is valid for operating the facility for
e manufacture of products (Col. 2) at the rate (Col. 3)

mentioned below, Any change in the products and its quantity

has to be brought to the notice of the Board and fresh consent
has to be obtained.

Sl Description Quantit | Unit
No. y
1. Blue Metal Jelly and chips of | 3400 | T/M
various sizes (11/2)",(3/4)",
(1/2)" & (1/4)

Ensured to comply with

This consent to operate is valid for operating the facility with
the below mentioned permitted outlets for the discharge of
sewage/trade effluent. Any change in the outlets and the
quantity has to be brought to the notice of the Board and fresh
consent has to be obtained.
Qutlet | Description  of
No. Outlet

Point of
disposal

Maximum
Daily
discharge in
KLD
0.4KLD

1. Sewage On Industry’s

own land

Ensured to comply with

All units of the sewage and Trade effluent treatment plants
shall be operated efficiently and continuously so as to achieve
the standards prescribed in S1 No.3 above or to achieve the
zero liquid discharge of effluent as applicable.

Ensured to comply with

The occupier shall always comply and carryout the
order/directions issued by the Board in this Consent Order and
from time to time without any negligence. The occupier shall
be liable for action as per provisions of the Act in case of non
compliance of any order/directions issued.

Ensured to comply with

The occupier shall develop adequate width of green belt with
in the premises.

Con bett pranrel

The occupier shall provide and maintain rain water harvesting
facilities. i

Ensured to comply with

The unit shall treat and dispose the sewage through the Septic
tank followed by soak pit arrangement so as to meet the
standards prescribed by the board.

Ensured to comply with

The unit shall that no trade effluent is generated at any stage
of the manufacturing process.

No M sand P sand
manufacturing is carried
out in the premises. There
is no machineries
pertaining to the M Sand P
Sand Manufacturing in the
premises. No trade effluent
is generated from the unit
premises.

The unit shall dispose the solid waste like stone dust properly
then and there for further beneficial purposes so as to
accumulation within the premises and the unit has to avoid the

Ensured to comply with

dumping of stone dust along the roads,
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Air Act

\jl.No | Conditions Compliance status

\ [ SPECIAL CONDITIONS :
1. This consent to operate is valid for operating the facility for | Ensured to comply with

the manufacture of products (Col. 2) at the rate (Col. 3)

mentioned below. Any change in the products and its quantity

has to be brought to the notice of the Board and fresh consent

has to be obtained.

\ Sl \Description Quantit | Unit
No

L

Y
Blue Metal Jelly and chips of | 3400 | T/M
various sizes (11/2)”,(3/4)",
(1/2)” & (1/4)"

This consent to operate is valid for operating the facility with
the below mentioned emission/noise sources along wit-h Ehe
control measures and/or stack. Any change in the emission
source/control measures/change in stack height has to be
brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I | Point Source Emission with Stack :
S.No | Point Source | APC Measures Stack height
Emission from ground
level in M
1. Jaw Crushers-3 | Water Sprinklers | —

Nos with Enclosures
2 Vibrating Screen | Metal Sheet | -
-2 Nos Enclosures
3. Conveyors GI Sheet Cover | -

4. Powder MS Box =
Conveyor  drop
point

5. - |DG Set-320 | Exhaust Pipe 3.0
KVA

Ensured to comply with

All units of the Air pollution control measures shall be
operated efficiently and continuously so as to Achieve the
standards prescribed by TNPC Board norms.

Ensured to comply with

The occupier shall not change or alter quality or quantity or the
rate of emission or replace or alter the air pollution control

Ensured to comply with

equipment or change the raw material or manufacturing

emissions without the previous written permission of the
Board ;

process resulting in change in quality and/or quantity of

The-ocgjpier' shall maintain log book regarding the stack
monitoring system or operation of the ‘plant or any other
particulars for each of the unit operations of air pollution
control systems to reflect the

Working condition which shall
the Board officials during inspection.

be furnished for verification of

Log books maintained

Any upset condition in any

likely to result in increased
the standards mentioned i

The occupier shall always oo

of t-he.plants of the factory which is
ens:]l!:llm;s and result in violation of
10 51.No.3 shall be reported to the
omt Chief Environmental Engineer-

Ensured to comply with

order/directions issued by the Bo
from time to time without

be liable for action as per provisions of the A,

_{ compliance of any order/directions issued. Ct in case of non

mply and camryout the | Emsured »
ard in this Consent Order and i st

any negligence, The occupier shall

_——-_____——————__




-

The unit shall maintain the wind net arrester/compound wall
provided around the unit premises

8 The unit shall Operate and maintain the dust suppression and Ensured to comply with
control system comprising of water sprinkler water sprinkler | .
arrangement, enclosures (o the Jaw Crushers and vibrating
screen, mild steel sheet silo for the powder collection N
mmm‘;‘o‘f”ly and ensure that the emission let out shall satisfy e
| the emission standards prescribed by the Board. -
9. The _unit shall operate and maintain the APC Measures | Ensured to comply with
provided continuously and efficiently so as to brink the quality
of emission to satisfy the standards prescribed by the Board.
10, The unit shall maintain and continue to develop green belt by | Ensured to comply with
|| planting trees.
11, Periodical cleaning of water spray nozzle shall be carried out | Ensured to comply with
to avoid choking.
12,

The unit has provided a
stretch of compound wall
in Western side.

Dimévirm /)‘ 3

TNPCB/Karur
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The CPC haw proposed & mathodology for asonsing Hnvironmantal compensation. B y
adoping the same Mathodology . the environmental compensation has been worked out for the
Quarios M M Palaniyandi Rough Stono Quarry at 8. No. 222 Sivayam North Villne,
Kerishnasmyapuram Taluk,Karue Distriot and M/ R Mathivanan Rough Stone Quary at 8.F. No,
9728 Bivayam North Villae, Krishnarayapuram Taluk,Kaour Distriot s follows,

Eavironmental Componsation formulag = M x N x R x § x LF

P = Poliution Index of industrial soctor.

N = Number of days violation took place

R = A fuctor in Rupoes for BC ( 100 to 500)

8 = Fastor for scale of oporation

LF = Location Factor

-

Por Red category industries Pl ~ 80
Ne
R = 250 as per NGT onder
8= 0.5 for small scalo quarrios
LF =1 (population loss than | Million peoploa)

. Mo MPalanivandl Rough Stone Ouarey st S.F, No. /2 Sivavam North Villas,
Krishaaravapuram TalukoKarur District W

Pl=80

N = 1823 days ( 10.07.2014 to0 09.07.2019)
R=250

-t §=08 |
LF=]

Enviranmontal Compensation = PIx Nx Rx S x LF , .
= 80 x1825x 250x0.5x1
= Ra 1,82,50,000 '

; Pi=%0
i N = 1826 days ( 10.05.2007 to 09.05.2012)
R=250
§w0.3
LF =l
Environmental Compensation = PIx Nx Rx § x LF
= 80 x1826x 250x0.5x} . v "
= Rs 1,82,60,000 : ‘
S TN :
G *"‘ 0“ \ — g
Momber Environmental T
SEIAC /Cheanal TNPCB, Karur. fx
N -
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GSTIN : 33BDHPP6396P2ZM =2 Cell : 97875 35555
SRI RATHINAGIRISHWARAR BLUE METALS
(SRB CRUSHER)

Sivayam North, Krishnarayapuram (Tk.),
AYYERMALAI, Karur District.

Date: |0 . 03 - 2028,

o~
30
Q ,~ 9 3 S\
GuigumiT:

Denem Hmevenlo SHMmmIFpsd Gurpiiwrent (sextareniiiig)

SIBEmn®B wradbs GUIG sunflwnd

Hrsel @Gourll S@iod Guibp eumLb 2014 gub syei® Environment Protection act-1986

\ q @hs act- 2016 gb el Gowsd (pep UBHSUULL S

Ganfl oi@ied CuipHed bz smsei &gt Mines Office ulsb Royality Gaguhdl imei Ly

W BB Gl Buhdug. sueoer shss smit Mines Office apsub afluniihg Gansiemeoib.
Huibet GHaumil el gpagaugid Bumisaleiensy DueuGUIH WLHL Bumidugl. STTeRID
wen|pdaTetimseisy whpnh Geurdl ups Fiunihssd alBupenm BT H6l. eSiLmE @S (1psold

Gafunudsdd CsneidGmmb.

For SRI RATHINAG! ISHWARAR BLUE METALS

{

Authorised Signatoy
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, ¢ AT
% 9’ Say rarrent e
't“ n J
TAMIL NADU POLLUTION CONTROL BOARD
From To
[ M. Malaiyandi, M.E., Deputy Director

Joint Chief Environmental Engineer Directorods of G‘eol and K
(Monitoring)(a/c), ogy g,
TamilNadu Pollution Control Board, Karur.

No. 9, 4th Cross Street,
Brindhavan Road, !
Fairlands, Salem — 636 016.

Lr.No. F. 139-1!Tech!JCEE(M)r_I‘hPCB!SLM!2023 Adated ). .07.2023

Sir,

Sub: TNPCB - O/o. JCEE(M; Salem - Court cases — Implementation of

: the orders issued by the Hon'ble NGT (SZ) in O.A. No.148/2022 —
M/s. M. Palaniyandi Roigh Stone Quarry , Sivayam North Village,
Krishnarayapuram Taluk Karur District, M/s. Silambarasan Rough
Stone Quarry (Previous!’, M/s. R.Mathivanan Rough Stone Quarry)
Sivayam North Village Krishnarayapuram Taluk Karur District -
Request to furnish the cetails of quantity of mining, Trip sheets
issued to the units and -2 details of agreement executed with these
units - Regarding

Ref: Orders of the Hon'ble N=T (SZ) dated 15.03.2023 and 18.05.2023
in O.A. No.148/2022

| wish to bring to your kind notice t»1zt the Hon’ble NGT (SZ) in the order dated
18.05.2023 in O.A. No0.148/2022, filed by Tmt. Sushmitha against the unit of
M/s Sri Rathinagiriswarar Blue Metals functioning in SF No 2/1, Sivayam North
Village, Krishnarayapuram Taluk, Karur D:strict has directed the TamilNadu Pollution
Centrol Board (TNPCB) and State Ervironment Impact Assessment Authority
(SEIAA) to inspect the unit and o fumnish ieport. The Hon'ble NGT in its order dated
18.05.2023 in O.A. No.148/2022 has direc: 2d inter alia as follows

Para 4: Therefore, we direct th: SEIAA-TamilNadu and the TamilNadu
Poliution Control Board to make an inspction once again and file their individua!
report answering the queries raised in the original application and also as required by

[+
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e ; on
this Tribunal. Before the authorities go for inspection. let the applicant also be put

notice.

5. The following particulars have to be furnished in the individual report to be filed by

HT SEIAA- TamilNadu and the TamilNadu Poliution Control Board after making @
spot inspection. '

i.  Details about the quarrying units and crusher units separately.

ii.  Whether the respondents are operating the quarry with valid
Environmental Clearance/ Lease and if so, the validity of the
same.

jii. If they had operated in excess, whether the same has been
found out and any compensation has been levied by the
appropriate authority.

iv.  Similarly, for the crusher unit aiso, what was the original capacity of
the crusher and the expanded capacity and whether they had valid
Consent to Operate originally and also for the expanded capacity
and the period of illegal uperation (if any) and the assessment of

compensation payable by them.

6) Post the matter on 25.07.2023

Based on the orders of the NGT and ‘nstructions issued by the TamilNadu
Pollution Control Board the following units were inspected by the JCEE (M), Salem
along with officials of TNPCB on 07.07.2023.

1. M/s M.Palaniyandi Rough Stone Quarry at S.F. No. 2/2 ,Sivayam North
Village, Krishnarayapuram Taiuk Karur District.

2. M/s. Silambarasan Rough Stone Quarry (Previously, M/s. R.Mathivanan
Rough Stone Quarry) at SF. No 9/2B ,Sivayam North Village,

Krishnarayapuram Taluk Kaiur District.

During the time of Inspection it was found that M/s M.Palaniyandi Rough Stone

Quarry was not in operation and Rain water is stagnated in the Quarry pit. Further, it
was found that M/s. Silambarasan Rough Stone Quarry (Previously,
M/s. R. Mathivanan Rough Stone Quarry) was also not in operation. (It was reported
that by unit authorities that the rough stone quarry is presently purchased by

Thiru. Silambarasan.) The traces for carrying out quarry operation in the rough stone
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quarry were noticed. Small heaps of quarried rough stones were also present in the
quarry pit and rain water is stagnated in cne part of the Quarry pit.

The above said units have not obtained the consent of the TamilNadu
Pollution Control Board. It is a contravention of various sections of Water (P&CP)
Act, 1974 and Air Act (P&CP) Act, 1981.

In order to levy the Environmental compensation to the above said units for the
contravention, the following details are essential.

1. The date of execution of lease deeds with the said units along with validity
of these lease deeds.

2. The details of Trip sheets issued to these units along with date of issue and
validity.

3. Details of compensation / Penalties (if any) imposed on the said units by
the Directorate of Geology and Mining for the violations.

4. The quantities of mining (Rough stone and Gravel) carried out in these
mines during the lease period.

Hence, it is requested to fumish all the above said details pertaining to the
units of M/s M.Palaniyandi Rough Stone Quarry and M/s. Silambarasan Rough Stone
Quarry (Previously, M/s. R. Mathivanan Rough Stone Quarry) separately, so as to
furnish the report to the Hon'ble NGT (SZ).

%
ks Joint Chief Environmental Eﬁ’éfh’eer (M) (alc),

%Tamilﬂadu Pollution Control Board, Salem.

b




From

Dr. P.Jayapal, M.Sc.
Deputy Director,
Geology and Mining,
Karur.

s P.hD

Annexure XVII

To

(Monitoring) (a/c)

Tamil Nadu Pollution Control Board,

No.9 4t Cross Street,
Brindhavan Road,
Fairlands, Salem - 636 016.

Rc.No.348/Mines /2022 , Dated : 27.07.2023

Sir,

Sub :

Mines and Minerals - Karur District - certain
particulars requested by Joint Chief
Environmental Engineer (Monitoring) (a/c)
Tamil Nadu Pollution Control Board, Salem - to
implement to order of the Hon'ble (NGT) (SZ) in
O.A.No.148/2022 - regarding the Roughstone
quarrics Sivayam North Village -
Krishnarayapuram  Taluk furnished B

' Regarding.

Ref :

As per the letter cited in the reference the Joint Chief Environmental
Engineer (Monitoring) (a/c) Tamil Nadu Pollution Control Board, Salem,
had requested the details about the rough stone quarry leases held by
Tvl.M.Palaniyandi and R.Mathivanan (Silambarasan) in Sivayam North
Village, Krishnarayapuram Taluk of Karur District. The requested details

Letter No.F.1329-1/Tech/JCEE (M)
TNPCB/SLM/2023-1 dated: 11.07.2023.

LAt ALl ]

furnished as below.

The Joint Chief Environmental Engineer,

1.| The date of execution of lease deed of| 10.07.2014.

Thiru. M.Palaniyandi.

2.| Validity of the lease deed S Years

From 10.07.2014
to 09.07.2019.

3.| The date of execution of lease deed of 10.05.2007.
Thiru. R.Mathivanan (Silambarasan)
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.[ Validity of the lease deed

5 Years
From 10.05.2007
to 09.05.2012.

.| Details of bulk Permits, transport dispatch
slips issued to Thiru. M.Palaniyandi &
R.Mathivanan (Silambarasan).

Tabulated Statement
enclosed

(Silambarasan)

.| Details of compensation/penalties imposed
to Thiru. M.Palaniyandi. & R.Mathivanan

Copies of the orders of
the concerned Revenue
Divisional officer are
enclosed

.| Quarrying of rough stone & gravel quarried
& removed in the lease areas of Thiru.
M.Palaniyandi & R.Mathivanan.

combinedly provided
along with the
statements furnished in
serial No.5

Enclosed: As above

Y
NG

Deputy Director,
Geology and Mining,
Karur.
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Permit issued Date g::;'glp;y) 8.F Collected
26-Dec-17 300 13,500,
18-Jan-18 300 17,700
1-Feb-18 300 17,700
22-Feb-18 300 17,700
8-Mar-18 300 17,700
22-Mar-18 300 17,700
3-Apr-18 300 17,700
16-Apr-18 300 17,700
2-May-18 300 17,700
14-May-18 300 17,700
25-May-18 300 17,700
4-Jun-18 300 17,700
18-Jun-18 300 17,700
3Juk-18 300 _ 17,700
19-Ju-18 300 — 17,700
6-Aug-18 300 17,700
21-Aug-18 300 17,700
[6-Sep-18 300 17,700
18-Sep-18 300 17,700
1-Oct-18 300 17,700
17-Oct-18 300 17,700
29-0ct-18 300 17,700
13-Nov-18 300 17,700
28-Nov-18 300 17,700
12-Dec-18 300 17,700
27-Dec-18 300 17,700
7-Jan-19 300 17,700
25-Jan-19 300 17,700
62 |18-Mar-19 300 17,700
63 |23-Mar-19 300 17,700
64 |8-Apr19 300 17,700
o5 [22Aor 10 300 17,700
66 |6-May-19 300 17,700
67 |21-May-18 300 17,700
68 |4-Jun-19 300 17,700
69 |20-Jun-19 300 17,700
70  |3-Jul-19 300 17,700
Total 20,850 1,089,450




:;’;}, : R.C.No.9/Mines/2012 D:10.07.2014
Date of Grant of Lease: 10.07.2014
Lease Expiry Date : 09.07.2019
Taluk : Krishnarayapuram
Village : Sivayam North
Survey Number : 0
Area in Hectares : 2345
SLNo [Permit issued Date m S F Collectad
1 [5Oct-15 150 6,750
2 17-Mar-16 300 13,500
3 31-Mar-16 300 13,500
4 15-Apr-16 300 13,500
5 29-Apr-16 300 13.500
6 |12-May-16 300 13,500
7 27-May-16 300 13.500
8 9-Jun-16 300 13.500
9 |25-Aug 16 300 13,500
10 |7T-Nov-16 300 13,500
11 |2-Dec-16 300 13,500
12 |22-Dec-16 300 13.500
13 [SJan-17 30 13,500
14 |30Jan-17 30 13.500
15 |20-Feb-17 30 13.500
16 13-Mar-17 300 13,500
17 |30-Mar-17 300 13,500
18 |17-Apr-17 300 13.500
19 [|[4-May-17 300 13,500
20 |22-May-17 300 13,500
51 [5Jun-17 300 13,500
22 |19Jun-17 300 13,500
23 JeukT 300 13,500
24 |1T-H17 300 13,500
25 [31ukT7 30 13,500
26 |17-Aug-17 300 13,500
27 |4-Sep-17 300 13,500
28  {19-Sep-17 300 13,500
29 10-Oct-17 300 13,500
30 |3-Now17 300 13,500
31 [13-Now-17 300 13,500
32 [28-Now-17 300 13,500
33 |11-Dec-17 300 13,500 |
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Name of the Lessee

R. Mathivanan,
S/0. Rasupillai,
No.9. Vallalar Street,
Cauvary Nagar,
Kulithalai Taluk, Karur District

Taluk & Village Krishnarayapuram Taluk , Sivayam (South),

S.F.No & Extent 9/28  1.59.5

T — 10.05.2007 - 09.05.2012

Permit Date S.Fee CFT CBM TLELL
05.07.2007 1800 2000| 10LL
06.08.2007 1800 2000| 10LL
20.08.2007 1800 2000) 10LL
10.09.2007 1800 2000 10LL
27.09.2007 1800 2000, 10LL
22.11.2007 1800 2000| 10LL
05.05.2008 4500 5000 251LL
19.04.2010 3600 120j20LL
14.06.2010 2700 45|15LL
* 11.10.2010 2700 45|15 LL

21.04.2011 2700 60|207TL
05.05.2011 2700 60[20TL
26.05.2011 2700 EOIZOTL
06.06.2011 2700 60]207L
25.08.2011 2700 60|20TL
08.09.2011 2700 60[20TL
22.09.2011 2700 60[20TL
19.12.2011 2700 60[207L
29.12.2011 2700 60]207L
09.01.2012 2700 60]20TL
19.01.2012 2700 60]20TL
30.01.2012 2700 60[207L
09.02.2012 2700 60[20TL
23.02.2012 2700 60§20TL
08.03.2012 2700 60[20TL
26.03.2012 2700 60[207L
12.04.2012 2700 60]20TL

Total 70200| 17000 1230|
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Cost of Mineral for 5.36.250
36,250 Cum (@ 380/ |
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0853-00 Non Ferrous Mining and Metallurgical

Industries 800 Miscellaneous Receipts

AC Miscellaneous Receipts 29 97- Fines and
Penalties — Forfeiture, seizure, confiscauos.elc.,
(0853-00 — 800 — AC - 22997)
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